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ORDER SHEET 

Original A pplication No 
ilisc. Petit i on No 	

/ 
Contempt Petjtj0 No 

Review Application No. , 

PppJjCan (s) 

R es po n do nt  

Advocate fo r t h e Applica nt(s) 

dvoc. 	for. the 	sPondent(S) 

Note5 orth0 Rèjtr 

Order of th Trjbunj 

1 ;7k 1 1 

	

.02 	 H83 rd hr. S.Sarrna, 1earned 
counsel far* the applicants. 

I U0 notice to show cause 

( 
 

as to why the application shail not 
I 

 

be admitted. 

I 	j 	List on 7911,2002 for 

1 admjssj o n 

rnb 	
1ber 	

,. 

	

7.11.02 	Heard Mr..arma learned 

counsel for the applicant and also 

Mr.A.Deb Roy, Sr,C.G.S.C. for the 
i 	 respondents. Mr. A. Deb Roy has 

	

j 40&4-N10140i 
i 	 stated that he has - obtained .  the 

necessary instructions and intends 

	

I 	Ito file written statement within 4 
weeks. List on 5.12.02 for Amissio 

im 	Member 	 Vice-Chairman 

I i 
/1V0 



d 
(•3\ 	

L'21J 	 &- 

k 	Oi 
5.12.02 	Heard Mr, 5.Sarma, learned 

counsel for the applicant and also Mr. 

A.Deb Roy, learned Sr. C.G.S.C. for. 

the respondents. 

The application is admitted. 

Call for the records. Issue notice. 

getrnable by four wee)s. 

I. 

List on 21.1.2003 for orders. 

—tj1to= 

(Jo,/ 	cLV*A/O Member 

â? 

 

cild, /'/icrf. mb 

21.1.2003 	Present s The Hon'ble Mr. Justice D.N. 
Chowdhury, Vice-Chairman. 

- The Mon'ble Mr, S.K. Rajra, 
)sJ Administrative Member.. 

Respondents are yet to file 

4J  Mr. A.Deb kkO written statement. 	 Roy, 

learned Sr. C.G.S.Co appearing on 

behalf of the respoents prayed for 

time for filing written statement. 

Prayer is allowed. 

WIWI List again on 18.2.2003 
L 	 3-vv' for written statement, 

l ope 
 

• 	1 Mer 	 Vice-Chairman. 
L 

18.2.2003 	Present 3 The Honble Mr.  Justice D.N. 
- 	 • 	 Chowdhury, Vice-Chairman. 

UJ • 	 The HonbleMr. s. Biswas 

LP 
- Member (A). 

7 
PlEadings are complete. The 

be case may now 	listed for hearing on 

- 26.3.20030 The applicant may'file rejoin- 

dr,1f any, within two weeks from today. 

• Member 	 Vice-Chairman 
re mb 



() A N.22/2OO2 
-----.---- 

Notes of the Registry 	Date 	 Order of the Tribunal 

•26.3.2003 	Present: TheHon'ble t&.Justice 
D.N.Chowdhury, 

• 	
ViceChairmafl 

(7,
The Honthie Mr.$.BiSW 

_L_------- 	
Administrative IVmber 

/ Heard counsel for the partie 

Judgment delivered in open Court, 
kept in separate sheets, 

• 	
t 	

The applicatiOfl is allowed i 
,  terms of the order. 4  No order as to 

-- 	 .• 	•costs.• 

I 
•Zr ber 
	 Vic e.Cha irman 
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- S 	I 	I) u 	 Oil i 00k r)S OrdCN or proccuIing 

Noting by 0Uicr or 	
ü inaturc Advocate' 	 No.   

1 	 2  

W.P.(C) No. 3799 of 2004 

EFORF 	. 
HON'BLE MR. JUS rICE I BISWA , CHIEF JUSTICE (ACTG.). 

THE HON'. 3LE'M L JtTSTII E B.P. KATAKEY 

26/03/2007 

This w t pet tion by the Union of India is 

directed agai st th order lated 26 'March, 2003 

passed by the Learne Central Administrative Tribunal, 

Guwahati Be ch, C iwahati in Original Application 

No 322/2002 led b the re pondent herein whereby 

and whereund r the learned Tribunal has directed the 

petitioners to extend.the 'bene it Of the pay 'attached to 

• 	 the skill grade emplo; ees.' 

2. '  The res )onder ts here n initially, filed' O.A. 

• NO.238/1997 p aying for a di ection to the petitioners 

to extend the '1 igher 5cale, of pay in the skill grade by 

contending tha the r' tureof the works done by them 

and the duties and res )onsibili ies attached to the posts 

Tent Mendor, ,Rope Worker , Chuckler and Cycle 

Fitter, being a skill g ade,. they cannot be classified in 
'• 

	

	
semi-skilled grE de anc is tobe classified as skill grade. 

The said O.A. v ras dis )osed of by the learned Tribunal 

• 0 

	 , 	
0 	 by the .order d ted 5 4  2.1997 lirecting the applicants 

therein to subr it rep esentati n before the authority' 
0• 	 , 	who is to dispoise of t: e same vithin a specified time.' ' 

0 	 Failin.g to get ,i ny ap ropriate relief, the respondents 

0 

, 	
, 	herein again 1 Loved the leaj ned Tribunal in O.A. 

No.196/1999 fo' directing the present petitioners to 

0 ' 	 provide them w Ith thE pay of skifi grade with effect' 

- from October, 11 80 and in termi of thp juent of the 	, 
\( P IiiLh ( 	 2001 
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.Noiinghy Officer or ' 	 Serial 	Date / 
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UI lice notes, refkrL, orders or proceedings 
with sinaturc 

4 

. 	I 

ex dourt ii Bha wan Sah ai Carpenter and ors. Vs. 
Union of India and another, reported in (1989) 2 SCO 
99 as well as the Tribu al's earlier order dated 

19.10.195 ptssed ii O.A. o.158/1994 giving such 
benefits to the tailor . Thesa d O.A was disposed of by 
directing the conceraed resp )fldents to move the case 
for Presiden ial 	s 1ction 	i nd concurrence of the 
concerned Mi s.try. )f the )Vernmen for upgradin 
the grade froi n serx -skill to skill grade Pursuant to 
the 	said 	dir ction, the pe titioners 	in 	appropriate 

• 	. 	. 	. 
0 	

Department v' e ord r dated 14.5.2002 cônsjdéred the 
case 	of the presei t respo dents 	and declined to 
upgrade the g ade fi m semi skill to skill and refused 

• 	to grant the benefit of the j ay scale attached to the 
skill 	grade. Phe 	r sponder ;s, 	therefore, 	filed 	the 
present O.A. i i que tion bef re the learned Tribunal 
which has be alloy ed by the order impugned in this 
present writ p(tition. 

We 	have hea d 	Ms. Das, 	learned 	Central 
Governent C uñsel as.  well i s Mr. S. Sarma, learned 
counsel appear ng on behalf of the Respondents. 

The lear .ed 	T: ibunal 1 
I 

y the impugned order 
dated 26th Matilch, 20 )3 direct d the petitioners herein 
to extend the 1 enefjt of the p ty scale attached to the 
skfl grade sol ly on he basis of the order passed by 
the learned Tril unal i i O.A. N .158/1994 which relates 
to the persons :mplo3 ad as Taj lor and which was after 

• 'due considerat on by the au hority was graded as 
skilled and the enefit of the s ill grade were extended 

P.1 	 I 
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Serial 
No. 

N ng h OFfl ccr or 
Ad V( )ea1C 

l)atc 	r 	ICc 311S, '(Wdcrs or prococcii jigF  

•1 	
.Vi th 

to such empoes. 	he auoritjes' after due 
• consideration 	of the ntire 	n ateriáis 	on 	record 

• 	including the eva: iation of the i iat.ter by the expert 
• committees, name y 	Ex ert Cla sification Committee 

as well as the Ano: aalies GI Ommitt e refused to upgrade 
the trades of the r 'spond nts her in as skill grade, as, 

such expert 'comri ittees having egard to the entire 

facts and eircumst 3,nces r fused W do the same It also 
appears 7 from the rder dated 14 2002 that even the 

• 
', Fourth and . Fifth Pay C mmitte which are, also the 

"expert bodies did] Lot reec nménd the skill grade to the 
trade. 	Such 	bodi s 'bei gthe expert 	bodies, 	the 

• recolnniendations nade by them, in the absence of any 

material to. the do itrary, has to be accepted, more so 

when it is not the .functhlrn" of th Court to grade, any 

trade as skilled or emi-sklillecl - 

5. The submiss on mach by the,  learned counsel for 

the 'respondents tIat evehe Ap4x Oourt in Bhagwan1.4, 1  C 

Sahai CarPenter(sjipra)'l. 5 grantcJd the e  higher scale of 

pay attached to the skifi. 'ade to the persons who were 

insemi-skffl grade and, t] erefore, the learned Tribunal, 

has not committ d an; illegk] ty in passing the 

impugned order, e nnot b accept :d in view of the fact 

that the Apex C urt in Bhagw n 'Sahai Carpenter 

(supra) has not ci Lssifiec or upg 'aded any semi-skill 

grade to skill grade and g anted t] .e benefit of the skill 

grade to the semi- Ldll grE de. Wha.t has been granted is 

the benefit with re rospec ive effect, on the basis of the 
decision of the GoT ernme it to up rade such semi-skill. 

A(W. 	 -8O(8# 	grade, 	on the 	basis 	of 	the 
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NoCznghyOUcec 
Advocate 

Serial ()ale 

I 	o.  

office flO[¼S rept)rLs. orders Of proceedings 

wiih sicnaturc 

- 
w 	 - 

4 
- 	 - 

- 	A 

rec mthendat )fl of he expe t bodies. That being the 

posi on, we re un Die to a eept the reasoning given 

• 	 •learnei Trib nal in g anting the benefit of the 
. 

pay attached W the skill 
. 

grad to the respondents, who 

have not been grant I the sai ie by such expert bodies, 

discussed. ibove. Hence, he order passed by the. 

learned. 	Tribi nal 	r quires. nterference, 	which . we 

accordingly • d . Thd order passed by the, learned 

Tribunal is, th refore set aside.  

Thiswrit petitic n ac,cordi ngly stands allowed. 

No costs. 

u,-_--;D-, . iacaJcy. 	/Uf V. tijewas. 
JUDGI • 	C}XdF JUSTICE (Acrn3) 

/ 

I, 
	

ce 

Mo N0111C1.XXI. 	 . 	M. 	2/c- L) 	 — 

CopV forwarded for information and necssary action tOl. 

1. The Union of India through the 5*cretary of Defenc., ( out.of India, 
South Block,*ev Delhi through the DirectGansra1 of Ordiance 
Ssrvic,Mast.r Gsr*ral of Ordianc. branch,Army H.adqisrtars, 
Now Delhi represented by Caant,d'vajced 8ud Ordjance De,tt,; 
222, do 99 APO, 

2,-4h. Deputy Registrar (I/c) ,Centrel Ad*ini.trativ. Tribunal, 
/ CiwshaU Bench Rajçerh Eoad,Bhançgarh Cuwahati. 761005. H. is 

tequested to acknowledge the receipt of the following rcoras. 
This has a reference to his letter No 16i3/02/NJA/114 Date RUNIM 
09,02.2006. • 

Encloz 
1. O.A. No4  322/2002 P.rt'A' 

with Judgement and ordre 
Sheets. 

4 5, 
 (V 
	

By order 

Astt.egistrer (Judi.) 
Gauhetj Mi Ccurt,Guwhptj, 

7 
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CENTRAL T MINISTR11 TRThUNAL 
GUWAHKI'I aENCH 

No, 	. 322 . of 2002. 

DATE OF DECISION 
4_k 

. 	 2 .Othexs. 	. . 	 , 	
.AppLICT(5)1 

Mr.B.K.Shar0ma,, .Sacmji,, uK.Nair & Ms.U.D&S.° 1DVOCATE FOR THE APPLIC1-1'T(S). 

- VERSUS - 

Union of tndia & Others: 	 . 	. 	RESPONDNT(S).. 

Mr..iei 	 . 	ADVOCtTE FOR T 
RESPONDENT(S). 

T}ON'BLE MR.JUSTICE O.N.CHOWDHURY, VTCE CHAJRM°N 

THE ON T  BLE MR. S. BISWS, oMNISTRTIvE MEMBER. 

1H 
Wether RepoerS of local papers may be allowed to see 

tbe judgment 7 

Tp be referred to the Reporter or not 
( 	'1' 

3. Whether their Lordships wish to see the fair copy of the 

jLidgment 7 

41 Wh ether the judgment is to be circulated to the other  

Benches 7 

udgment deiivered by Ho'ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUW.AHATI BENCH. 

Original Application No. 322 of 2002. 

Date of order : This the 26th Day of March, 2003. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR. S. BISWAS, ADMINISTRATIVE MEMBER. 

1. Rarndeo Shah, Tent Mendor 
S.R.Joshi, 

P.Dhobi, 

P.Ram Harijan 
Jasbahadur, 

P.Ram, 

Dhan Bahadur, 

Jogendra Sah, 

U.C.Bungrung, 

10.D.Ra -jlcumar, 
11.Jamadar -Mahto, 

12. Dhoz Bãhádu±:'Chettrj - 
13.R.C.Thakur, 

14.N.D..tJnish, 

15.Ram Shabit Rai, 

16.Ramji Yadab, I'  

17.Gul jar Prasad., 

18.N.S.Ram, 

19.N.D.Ismail, 

20.S.C.Dey, 

21.S.Safj, 

22.Dil Bahadur, 

23.P.C.Sarkar, 

24.Mangal Rai, 

25.K.p.Dusad, 

26.R.Thakur, 	. 

27.Indirac3eo Singh, 

28.Kalamuddin, 

29.S.Basumatary, I'  

30.Gopal Ram, 

31.S.Ali, 

32.Okil Rai, 

33.id Mohammad, 

34.Ram Prit Rai, 

35.Sheoji Rai, 

36.J.L.Upadhaya, Rope Worker 

37.K.L.Upaclhaya, 

38.J.N.Prasad, 

39.T.R.Sarma, I ' 

40.S.S.Prasad, 

41.Ram Narayan, 

Contd./2 
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42.B.K.Joshi, 	 It 

43.Tek Singh, 	 if 

44.Shivalal Ram, Chuckler 

45.Jailal Ram, 	if 

46.S.S.Singh, 	 it 

47.Narbahadur, 

48.A.N.Jha, 

49.K.D.Pandit, 

50.Baijnath Ram, 	I' 

51.K.Ansari, 

52.K.C.Mazumdar, Cycle Fitter 

53.T.N.Talukdar, 	it 

All are working under the Commandant, 
Advanced Based Ordinance Branch 
222 do 99 APO. 	 . . . Applicants. 

By Mr.B.K.Sharrna, Sr.Advocate, Mr.S.Sarma, Mr.U.K.Nair & 
Ms.U.Das. 

- Versus - 

Union of India 
Through the Secretary of Defence 
Government of India 
South Block, New Delhi. 

The Director General of Ordinance Service 
Master General of Ordinance Branch 
Army Headquarters, New Delhi - 110 011. 

The Commandant 
Advanced Based Ordinance Branch 
222 dO APO. 	 •. . . Respondents. 

By Mr.A.Deh Roy, Sr.C.G.S.C. 

CHOWDHURY J.(V.C): 

This is the third round of litigation. The 

applicants moved this Tribunal earlier by way of an 

Original Application seeking for redressal of their 

grievances for higher scale of pay in the skilled grade 

which was numbered and registered as O.A.238/97. The 

Tribunal by its judgment and order dated 5.12.1997 

directed the applicants to submit representation within 

the prescribed time with a direction to the respondents 

to dispose of the representation within the time 

specified. Failing to get appropriate remedy the 

Contd./3 
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applicants moved again before this Tribunal by way of 

O.A.196/1999 for redressing their grievances and to 

provide them the benefit of scale given to the skilled 

grade i.e. Rs.260-400/- from October, 1981 in pursuance of 

Government of Indi&s notification dated 15.10.1984. The 

Tribunal considered the materials on record and also the 

judgment rendered by Hon'hle Supremen Court in Bhagwan 

Sahai Carpenter and Ors. -vs- Union of India & another 

reported in 1989 2 SCC 299 wherein the Hon'ble Supreme 

Court extended the benefit of pay scale of skilled grade 

to the applicants working as Carpenter, Masson, Painter, 

Upholster, Plumber, Pite Fitter etc. The Tribunal also 

took note of the judgement rendered •by this Tribunal in 

O.A.158/1994 disposed of on 19.10.1995 wherein the 

Tribunal provided the benefit to the applicants who were 

working as Tailor of skilled grade. On overall 

consideration of the materials on record, the Tribunal 

that there was no justifiable reason for denying 

the benefit of skilled grade and scale to the applicants 

and according allowed the application with the following 

observations:- 

"i. The rrespondents are )directed to take 
effective steps for getting the 
Presidential Sanction and concurrence 
of the concerned Ministries of the 
Government of India to declare the 
trades Tent Mendor, Rope Workers and 
provide the benefit thereafter subject 
to the sanction, the skilled grade 
with effect from 9.11.1984 as prayed 
for on the conditions contained in the 
Government letter dated 15.11.1984 as 
modified by the decision of the 
Government of India contained in the 
letter dated 19.3.1993. 

iiiThe respondents shall carry out the 
aforesaid exercise with utmost 
promptitude and at any rate within 
three months from the date of receipt 
of a certified copy of this order and 
thereafter subject to the decision 
taken, to pay the arrears of pay and 
allowances to the respective 
applicants as may be found payable as 
a result of granting antedated skilled 
grade scale in accordance with the 
aforesaid guidelines within a period 
of two months thereafter. The 

- 	 Contd./4 
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• 	re3p:)fldehtS 	are 	àlsó diretE I ; 

?xtend the said benefit to the 
applicants who have retired during the 
pendency of this applicatton. 

The application is allowed to the 
extent indicated above." 

The Union of India preferred a Writ Petition before the 

Hon'ble High Court which was numbered and registered as 

WP(C)698/2002. The Hon'hle High Court dismissed the said 

WP(C) with the following observations:- 

The respondents before the 
Tribunal were only required to move 
the case for Presidential sanction and 
concurrence of the concerned 
Ministries of the Government to 
declare certain trades mentioned in 
the directions as skilled workers. 
This does not mean that Presidential 
sanction must be granted or the 
concurrence by the concerned 
Ministries of the Government of India 
must be given. For valid and 
justifiable reasons they may decline 
the same. No case for interference 
with the directions has been made out. 
The writ petition is dismissed." 

The respondents thereafter passed the impugned order 

dated 14.5.2002 refusing the applicants to grant the 

skilled grade. Hence this application assailing the 

legitimacy of the order passed by the respondents. 

~~- 
/_\V 

2. 	The respondents contested the claim of the 

applicants and submitted written statement. It seems that 

the respondents are labouring under the same view as was 

indicated in the earlier O.A.s. 7\ccording to the 

respondents, the Anomalies Committee upgraded • certain 

trades, but since it did not'grant the skilled grade to 

the applicants, the same could not be granted 	• tc 

- thrfli - 	It was also asserted that since the 

applicant' tra&es was not covered in terms of the Govt. 

letter dated 15.10.1984, the letterdated 19.3.1993 did 

not apply to the trades of these applicants. As regards 

the judgment and order • passed by this Trib unal in 

O..158/94, the respondents pointed out that the order 

was in respect of tailors and did not concern the 

applicant's trades. It seems that the respondents are 

trying to re-write the judgment and order of the 

Contd./5 
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Tribunal. As a matter of fact, the respondents authority 

moved the HOnble High Court assailing the judgment of this 

Tribunal, which was dismissed. As stated in the earlier 

juuguteiits of this T.tibunal which goL merged on the judgment 

of Lhe Honble High Court, it was clearly observed that 

there was no justifiable reason for not providing the 

skilled grade to the applicants. In this ciroumsLauces there 

was no scope for the respondents authority to go contrary to 

the directions issued by this Tribunal. The judgment of the 

High Court clarified the PresidenLial Sanction vis a vis the 

ministerial concuLence. No valid ot good reasons were 
vik 

ascribed even by the authority in adhering, to the scheme 

m 	 i 
- entioned. Tne primary aim of policy is to oo justice. he 

foundiny fathers pinned down thelL faith in ArLicle 14 aiid 

16 of the constitution for a1egalibarian souiety freed from 

discrimination. The basic feature of the great equality 

clauses enshrined in the Indian Constitution is that the law 

should afford equal treatment to all. It is also a principle 

of legal policy that the ldw should be just and that the 

decision of the Couris and Tribunals should further the ends 

•of justice. It is also a principle of legal policy that a 

person should not be penalised except under clear law. The 

Bench while passing the oLder duly kept these aspc'Ls and 

renc3erea the decision. ..The judgmenL of the Bench aLtained 

finality aiid merged wiLh the decision of the Hiyh Court. 

There was no further scope on the part of the respondeiits to 

reverse the decision of the Tribunal Lhat finally merged in 

the decision of the 	High 	Court. The judgment of the High 

Court, 	wherein the 	judyment and order of the Tribunal was 

meryed, not assailed in a hicther CourL, hence IL aLtiiied 

finality. 

We accordingly set aside the impuyned communication 

d.ted 14.5.2002 arid diL'eut Lhe authority to provide the same 

Contd . /6 
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benefit to these applicants as was given to the carpenters, 

Tailors etc. The respondents are directed to complete the 

exercise within three months fLom the daLe of receipt of the 

order. 

The application Is allowed to the extent indiacated 

abuve. There shall, however, be no order as to costs. 

S-BISWAS ) 
	

D.NCHOWD1iU1Y 
AEJMTNISTRATIVE MEMBER 
	

VICE CHAIRMAN 

bb 



I 

S 	;i.•Z 	. 	 S  

\Ur
'  

EEFORE 1HE CENTRAL ADN I N I STRAT I yE TR I BUNAL 
GLJWAHAT I 

Title of the c:ase 	 04 No 	 2002 

.1,  WEEN 

Shri S RaMC6. k&4)$. Arip:!.i cant, 

Al\1 I) 

Un ion of i: rid i & ors 	 Re;pondents 

T 
.L 	F' 	

r 
d 	L  r . 	A 

v 

Si 5Na, Partict,lar's F.ce 	No5 

I p 1 jcaf. ion I 	to 
Ver'ification 

 Annexure"'A 
 Annexure --- EI  

 AnnexLtre-C  
 r'rexure-"D 31 

 Annexure"E :32 
1 B, inexi.tre-+ 

9 Anne xure-H 
10 A n n exure--I 
ii Anner'ure-J 2 
12 Annxure -K  
i3 Annexure-L 
14 Annexure-'1 g .._.. 
15. Annexur'e--N Ed 
16 Annexure-O 

17 Anne>a.tr 
i8 Annexure-C 

19 Arnexure"R . 

Filed by Regn No5: 

File 	:, Date 

14 



1 karndeo Shah 	Tent Mender,  
 S.R..Joshi 9 

 P.Dhobi . 

4, 	- P.Rarn 	1­iarijan 9  
 Jasbahadur, 
 P Ram 

 Dhan 	1'."3ahadur 9  
€3. JOQendra Sah 9  
9. U. C.Bunrunq 9 9 

1 0 D 	R a j : urn a r 9 	9 
1,1., Jainadar Mahk:o9 9 
12 Dho 	Bahad,.tr Chetri 

 nc:;, 	Thakur 9  
 N.D. 	linish 9  

 Fri' S h a b i t 	Hal 9 

 Rarnj I 	Yadab 
 6ui jar Prasad 9 

13. N,S. 	Ram 9  

19, N.D. 	Ismail 9 

20. S.C. 	Dey5 99 
21 S. 	9af1 9  

 DII 	Bahadur 9  
 p.c:. 	Sar4::aT' 9  

 ManaJ. 	Ral , 

 K,P. 	Dusad 9 
 Thakur  LA' 

2, mdi radeo Sinch 9 
23, kdlflL(dd,tfl, 9 	9 

2. Bast.matary 9  
30,. (3opa :. 	Ram, 9 	9 

31. S. 	Pl 19 9 	9 
$2. Okii 	Ral, 99 

1 d Moh ammad 99 
34, Ram Prit Ral, 55 

.5, E)heoji 	Rai I 99 
36, J.L.Upadhaya, Rope Worker. 

 K.L. 	Llpadhaya9 99 
 J.N. 	Prasad, 9 

39 1 . h 	Tifi d 57 

 S.S. 	Prasad9 99 

  Ram N a ray an 
, 9 	9 

 B.K. 	Joh 99 

43., lek 	SinQh, 
44. Shivial 	Rain, Chuckler 
45, Jailal 	Ram9 9, 

 S.S. 	biih9 99 

-, Narbahadur 9  
I 	43, AJN3. 	Jha, -99 

49, F(,i). 	Parc1it4 9 

k. 

BE:FoRE THE CENTR(L cDM I N .1 STRA1 I VE in x BUNAL 
BUWHAT I BENCH 

(n application under sect ion 19 of the Cntrai 
drninistrative iribunal Pct. 1985) 

c:1,A,Nc). 	,.,,...,. 	of 2002 

BETLLJE:EN 

I 

U 



4,  

0. Dci math Rcrn 	Chuckler 
51 	K. Anscri. 	 , 
5, K.C. Numder, Cycle Fitter 
53. 	-r ii 	r_. 

All are work I np under the Cc:iimandant Advanced Based Ordi 
nance Branch 222 C/I) 99 APO 

App icant. 

AND 

(Jn L Ofl C) f I n d I a 
ThrouQh the sec: retery of Def enc:e 
Government of lndia 
South Dl ock , New Delhi 

The Director General of Ordinance Servicec 
Meeter General. of Ordinance Branch 
Ar'my Jeadcuerters New Delhi- 110011 

The Cc:)m(nendcnt 
Advanced Based Ordinanc:e branch 222 C/O APO 

Respondents. 

AR I I CtJLARS OF THE APP L I CAT I ON 

I . PARr I CULARS OF THE ft') 	AGA INST WHICH "(H I S APP L I CAT I ON 

IS MADE 

This application is directed apainst; the action of the 

respondents in :issulnQ the order dated 14.05 2OO2  rejecting the 

claim of the applicants treatinp theirt rade to be skilled one 

J:it.::e Tent Mender, Rope Worker, Chuckler and Cycle Fit:ter, and 

extend inq them the pay of skilled grade of Rs .260/- - 400/.....from 

October 16 1981, in pursuanc:e to Govt. of •indias letter 

No,3817/D8(C) and M)/Civ-"I/84 dated 15. 10. 1984. The applicants had 

aqi tated 	their qr:i evanc:e 	before 	the Assistant Labor 	Commissioner 

(Central ) 	Re j pa rh road 	Ch andmar I c-iuwah at; i - 781003 	However, 

the 	vide order dated 	12.07,1996 the Aseistant Labour Commissioner,  

(Centre). ) c 1 osed the matter be fore the Hon b I.e Sup reme Court and 

In vi ew of the pendency of that case the matter was closed 

Eubsequent iy the aforesaid SLP wa also di. smissed by the Hon b 1 e 



Apex Court and h icjhl içjht :i.ng the fac:t the appi irants preferred a 

repre'sentat ion dated 19. 11 . 1996 before the Commandant 	222 

Advanced Based (Jrdi nance Branch brinninq to his notice 	the 

aforesaid fac:t Thereafter, the applicants preferred OA 

Nc ,2a7/96 , but due to some technica:1 defects the aforesaid CiA had 

to be withdrawn The app 1 icants t;hereaf ter filled OA No 196./99 

before this Hon hi e Tribunal The Hon 'hi e Tribunal was p leased to 

a. low the said DA vide its judgment and order dated 0305.2002.  

The respondents aqa:inst the judç:iment and order dated 0305 2002 

preferred writ petition before the Hon 'bie High Court bearing 

NoWPC (C) No698/02 The Hon 'ble High Court after hearing the 

parties to the proceeding was p1 eased to dismiss the said writ 

petit ion Now the respondents have issued the impugned order 

dated 14052002 rejecting their c1aim Hence this application 

2. L I MI TAT I ON 

The 	applicant 	dcc: I ares 	that 	the 	instant 

application has been Nl cci within the limitation period 

prescribed under section 21 of the Central Administrat i. ye 

Tribunal Act 1955 

:c JLiISDITION 

The applicant further dcci ares that the subject 

matter of the case is wrthin the iurisdc:t ion of the 

Administrative Tribunal 

4 FACTS OF THE CASE 

4 . 1 	That the app I. i c: ants are ci U ens of 1 rid i a and as 

such they are entitled to all the rights y  pri vi :teges and 

protection as guaranteed by the Constitution of india and laws 

framed thereunder.  

tky 



42, 	That all the applicant:s are working in 	Military 

Enqineer'inc Services under the Military of Defence with the 

Advanced Based Ordinance Branch 	22:2 do 99 APO 	Al 1 the 

app I icant:s are c: i vi 11 an in the Defence Establishment. 	The 

I 

 applicants have a common grievance in regard to a common cause of 

action and hence they have come jointly befora this Hon 'bi e 

Tribunal Therefore the applicants pray before this Hon h1 e 

Tribunal to permit them to join together in a sinqie appi ication 

invoking Rule 4(5) (a) of CAT (Procedure) Rules 1987, 

43. 	That 	the applicants are holders of, 4 	d:if -ferent 

catepori es nam€.ly Tent Mender, Rope Worker, Chuckyler and Cy1e 

Fitter and they used to get the same pay scale in the skilled 

grade cont :inuousl y for years together since the recommendation of 

1st pay commission in 1949. All the emp loytes of the trade in 

.sk U led grade under MES also received common pay scale on 

recommenda ion of 2nd and 3rd pay commission till. 1981 It is 

therefore till 1981 pay scale of skilled category including the 

c: at eqor I es of the app 11 c ants were get t I np same pay sc: a I e 

However in the year 1981 out of those 15 trades some of the 

trades had been upgraded This t.p gradation in the scale of pay 

was done on the basis of a report by an expert commi ttee 

appointed in 1981 which gave scores of points to the various 

c4rades on it's basis recommended riac.iher pay scale for six trades 

in the skilled prade I ,c Rs260-400/- whereas the other trades 

of the qrades were termed as semi skilled and the pay scal a was 

recommend ed as Rs 210 I-290, 00. Th I s anomaly in the pay sc a I e 

led to dissatisfaction among the employees 

4,4. 	That being aqprieved employee belonpiric to six trades 

Moulder, Mason Upholdsterer, Sawyer 	pipe-fi tter and Plumber 

4 
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moved the writ Petitions Under Artici e 32 of 	the consti tutiori 

of mdi a before the supreme court chal I eninç 	the den i a]. of 

hiQher pay scale tr.i r trades and refusal to given Skilled 

Grade Govt of India filed its Affidavit in those Writ 

Petitions and made a catecjoricai statement that in accordance 

with the rec:ornmendat ion of 3rd pay Commission which was accepted 

by the Govt., an expert classification Committee was set up in 

1974 to study and evaluate the job content of all industrial and 

a few specially selected non-industrial jobs in Defence 

establishment and to co-relate the evaluation to suitable pay 

cai es wi thin the frame work of the recommendation of the thIrd 

pay commission In the year 1979 committee submi tted its 

recommendation and in the said recommendation 9 pay scales had 

bén recommended applying the techn iclue  of job evaluation 

foi lowiriq the point ratinq method It was also stated in the 

affic:avi t that the orders were issued by the Govt. to impl ement 

the decision of the committee on 16.. 10..1981.. 

That in the cases of the writ pet :1. ticners who had 

fl 1 led the Writ Petitions before the Supreme Court the pay scales 

recommended by the committee were made ava:ilahle to their trades 

from 13. 10,1984 pursuant to a letter dated 15..10.. 1984 issued by 

the Chief oft he Army Stuff., New Delhi The writ petitioners had 

therefore demanded that the benefit of, the hicher pay scale 

recommended by the commit tee he made avail ab i e to them w e f 

16.. 10.. 1981 and their qrade be treated as ski 1 led one with the pay 

scale of Rs. 260.00- 400..00. 

46.. 	That the Hon'ble Si.ipreme Court gave its decision in the 

aforesaid Writ Petitions No. 12239 - 66 of 1984 an 15.. 03 1989 

(Reported in 1989 (2) SOC and di rected that the wr:i t peti tioners 

blonging to the trades such as Carpenter, Mason, Painter, 

Upholsterer, Plumber ,Pipe hitter, bawer and bign writer are 

W, 	I 



ent tI cci to be teted as ski :id gr4de and therefore be pi yen 

the pay scale of Rs. 260.00 -•- 40000 wcf. 161001981 

The 	app:i :icants crave I cave of this 	Hon 'hi e 

I ribunal to ret er and re ,L:y  upon the aforesaid reported judgment 

of the Hon bie f-pe x Court at the time of hearing of this case 

4.7. 	That p icc: inc. re ii ance upon the aforesaid dcc: ision of 

the Supreme Court Sri Nripendra Mohon Poul and 16 	other 

app 1 icants work incj as Tailor under the respondents fill ed Of 

158/94 before the Hon 'hie C(T q  (3HY in their application the 

prayer made was to treat the trade of Tel br as si-: ill ed grade and 

to accord them the pay scale of Pa 	260.00 --- 400.00 w e .. f 

16. 10 1981 wh I c::h was subsequent 1 y rev i soc:} to Rs 950 00- 1500 00 

wef 

 

01.01.1986. The Hon'ble CAL OHY allowed the said OA by 

its judgment and order dated 19. 10.. 1995 Against the aforesaid 

judgment; the respondents preferred SLP before the bupreme Court 

cçJai nst the judgment and order dated 19 10 1995 and the said SLP 

was cii smissed by the Hon b be Sup r'eme Court Subsequently, the 

8ovt 	of india Ministry of Defence vide its better bearing No 

NGO /OS-"20/785 	LC/D (Civ 1) dated 15.10.. 1996 conveyed the 

tanc: ;:ion of the President; granting Skilled grade of Ra 260 00 

400.00 from 16 10 .1981 wi-il ch was revised to Rs 950.00 - 	1500.00 00 

w.. e -f 01 ..01 1986 to the aforesaid 7 applicants work ing as 

Tailors under the respondents i.e. Commandant, Advanced Eased 

Ordinance Brenc::h 222..C/0 APO.. 

A copy of the 8ovt of India's letter dated 

15 10.. 1996 is anne>ed herewith and marked as 

ANNE:xuRE----A. 

LI.,, That the present applicants are belongs to 4 	different 

trades i. 	Tent Mender, 	Rope 	Wo ...-ker, Chuckler and 	Cycle 	F: it .bpl.. 

6 



ct 

'IH 
That the present applicants are belongs to 4 different 

trades i.e4 Tent Mender Rope Wor'ker, Chuckler and Cyc]. e Fitter 

and are work mci under Commandant (dvanced Based Ordinance 

B'ranch, 222, C/U IPO. Simi lanly situated two sets of employees 

namely a) Employees who preferred writ petit ions before the 

Hon 'ble Supreme Court and (b) the applicants in O( 158/94, are 

presently cietting higher- pay than the present appl icants w, e f 

16,10.1981 

4,9, 	That the present appi :i.cants belonoing to the trade of 

Tent Mender, Rope I4orker, Chuck .1 er and Cycle Fitter were once 

Limi. 1 any situated like that of the above mentioned writ 

pet i •; ioners before the Supreme Court be1oncing to the trade of 

Carpenter, Mason . Painter, PJ.umber, Pipe Fitter etc:.. Similarly 

they are equally placed earlier like that of the Tailor working 

under the Commandant dv ancecj Based Or-cl i nanc e Branch It is 

stated that the trades of the app 1 icants in terms of the nature 

of work nequl res as much of skill and prof Ic: i ency as that of the 

trades which have been granted the status of the skilled trade. 

.TherefoTe, 	the applicants are also enti U ccl to be given simi :i.a 

status .1 e. Ski1:.ed trade and to fix their pay at Rs, 26000 

400. 00 w. e.. -f. 16. 10,1981 which was subsequently revised at Rs.. 

950..00 -- 1500.00 w. e -F. 01 .01 1986 

4 10 	That the nature of jobs per -formed by the app I icants 

requires high degree of scales and therefore the classification 

mdc between the trades :i s not reasonab). e and same being without 

any intelligible differential and rational and objective 

c: ri t cr1 a.. 

401 	That as stated earlier Bc:ivt. of India vide it's letter 

7 



Nc . 381 17 1DB(oand M ) /121 •"- 1 /84 dt(d 18 . 10. 19841iad on the 
Uflafli,rnou 

recommendation thAr c:mi :i €s commit t ee ccnveyed the sañc t ion of 

the President uperajinr certaIn nunher of jobs from semi—ski i.i cci 

c rade to skill ed crcde Pursuant to the sa i ci let ter 
Govt0 had 

also opened doors 
for frpTh induct Ion to the ski 11 cci trades from 

the semi-skill cci trades 	It was therefore was expected that 

pursuant to the said letter the competent authority would take 

suitable action examining the rtat:ure of work performed by the 

employees of different trades and to take appropri ate decision in 

this regard dccl arinc1 to be skill cci grade ta: ing Into 

consideration the degree of skill requi red to perform their duty.  

RCSE-,orldenf:s hcxever did not exercIse such study and for this 

ski 1 led workers like app :1 icants are st 11]. getting pay of semi-- 

:11 :t ed grade of Re 210.00 -- 290.00 inst:eed of Re 	260.00 

400.00 as skilled nrade 

A copy of the letter dated 15 i 0 1984 is 

annexj he rew :i th and mark cci as ANNEXURE-, 

4.12. 	
That as stated earl icr the copy of the letter of Govt., 

of :[ndi a ciated 150 10.1984 	Pursuant to which recommendations of 

Anomaly committee which was conet I tuted to resoi ye the anomalies 

arising o .....of the recommendation of 3rd pay commission were 

implemented) were sent to concern authorities of different 

branches of Army. The Head (uarte r Eastern Command Fort Wi lii am, 

Calcutta vide :it '5 letter dated .iS, 10,1984, It is stated that as 

a result, a number of semi--sk:j lied cateor:jes like Book Binder,  

Boot Maker, L.eader--E0ti, tcher, Enrine--Drj, ver, l,Jpholsterer etc got 

the benefit of skilled c.atecjory, Moreover, few more categories 

I Ike Blacksmith, Carpenter Coppersmj•h Electra cian, Fitter 

Turner, 
Welder etc were also approved for induction to highly 

ski lied grade--I i and h icjhiv skI 13. ed ctrccie--1 However, 

0 



H 

nfortunataly the trades to which the applicants belong i a Tent 

mender, Fope t'nrk er, Cyc 1 a fitter etc were ignored 

copy o'f klead cuarter a 	letter 	dated 

14 :i0 19d5 is annexed herewith and markecJ as 

I\n\E:xuRE- 

4.13. 	i'hat 	high 1 inht inj the grievances 	the 	app). ic:ants 

apØroached the Rag ional Labour Commissioner, Ministry of Labour,  

ccvt of mdi a vide appi icat ion dated 01 . 19?6 in their 

application it was stated that tradesman like Tent mender, 

Rope worker, Chuckler, Cycle f:ittar eft who had been disc:harging 

their duties in the depot since long period were not given the 

benefit of t;hrea gradE' structure similar to other trades like 

Pinter, Carpenters, Sawyer, Slac:ksmith, etc it was stated 

f.u'ther that the amp :toyees be longs to the;i. r trades are performing 

vry risky jobs in the 'field area/ peace area in comparison to 

othertr ada and thai i" trade r'equi res high degree of ak ii]. as 

admitted even by the cnomaijes committee in it's repert 

t1er'efor'e the pr'aye r was made to give them the status of ..:k ilIad 

status wi th the pay ac:ai a of Rs 250 00 - 400.00 wh c:h was rev i sad 

to Rs95000 - 150000 we f. 01.01.1986.  

A copy of th e ap.pl cation dated 	1996 is 

annexed herewith and marked as ANNEXURE.... 

4 14., 	That in response to the application 'filed by the 

applicants the off ice of the Labour Commissioner cal led upon the 

Commandant 	222 	Advanc:ed Based Ordinance Branch for 
	it a 

comments 	The Command ant vi de i t 's letter d ated 15 02 1 99 

of 'fared it a comment and stated that the re'commendat ion of 

Ahomal i as Committee have not far been implemented in Defence 

Establ ishmen'b and Tailor, Chuckler, Cycle fitter, Tent mender, 

9 



fl  
Rope worker, and. Sawyer c: ateQori es have not been considered for 

pro ct ion as 	n. 1 ec'semi sk 111 ad in three qrade st ruc ture 

A coj::y of the letter dated 1502 1.996 is 

annex ec: h erew th and mark ad as ANNEXURE--E 

415. 	That the office of the Labour Commissioner vida it's 

letter dated 2003 1996 ca). led uion the Commandant 	AB0E for 

c onc III a ij on 

A copy of the tatter dated 2003 1996 is 

annexed herewith and marked as ANNEXURE ... F 	If 

IL 16 	That 	subsequently on 1207 1996 a 	letter 	dated 

12 07 1996 was produced be fore the Labour Commissioner by the 

respondents wherein there has been a mention raQar'dinq f ii in of 

SLP aQainst the iudqment dated 28 05 1996 passed by CAT, (3hy 

whac::h was a similar matcer The conciiation ofiacer vida it s 

order dated 1207 1996 decided to close the dispute with an 

observation that the rnanacement since would tat:e a similar ,  

decision after the disposal of SL.P 

A copy of the said order dated 1207 1996 is 

annexed herewith and marked as (NNEXURE 
	

WV 

4.17. 	That subsequently i t wasi earn t by the app 1 Ic ants that 

the SLP preferr'ed by the Union of mdi a aqainst the order of the 

CAT 5  Buwahat ± dated 19 10 1995 in GA 154/94 was dismissed by the 

Sup reme Court and the Govt of India v ide :i ts order dated 

15 10 1996 also conveyed the sanction of the Pres:ident qiantin 

the skilled qrade pay of RSr2600040000 from 16 i019B1 which 

was subsequently revised to Rs 950 00-"1 500 00 w e f 1 1 1 9G6 to 

the app). icants GA Not. 158/94 work inq as iailors in Advanced Based 

Ordinance Branch and the ) udcjment dated 19 iL 1995 ( passed in GA 

OWN 

EV 
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158/94) çot imo 1 emented The ann 1 :icants thereafter submitted 

another representation dated 19.11 1996 hiqhl iQhtinq the 

aforesaid development with a prayer to extend a similar benefit 

to the :1. r Trades. 

( copy of the representation dated 19,, ii 1996 

and the judpment and order dated 19 10 1995 

are annexed herewith and marked as NNEXURE" 

1 and T. 

4 18 	That when nothi,nq was done the applicants preferred yet 

another representation dated 03 12 1997 followed by a reminder 

dated 2604.1998 to the respondents prayinq for QrantinQ similar 

benefits as has been cranted to the applicants in OA 158/94,, The 

respondents thereafter issued a letter dated 1208, 1998 rejecting 

the prayer made by the applicants. 

Copies of representations dated 01.07.1997,  

c:ommuriicat ion dated .27O5 :i.998 and the letter 

dated 12.. 08.. 1998 are annexed herewith and 

marked asNNEXURE.. and respectively.  

4.19. 	That the app). icants state that a bare perusal of the 

impuned letter dated 12.08.. 1998 will show that the respondents 

have repeated their earl :1. er contention in consideration of which 

ear'lier ji.dQmeni; have been passed.. It is pertinent to mention 

here that ba .. ....q on the jud ..ment dated 19.. 10. 1995 passed in O 

No.. 	158/94 this Hon 'hl e Tribunal, has been decided OA No.. :202/00 

'v ide it 'a judqment and order dated 17.. 05. 2001 The present 

apf:) I icants are now seekinq a similar direction from this Hon 'b 1 e 

Tribunal 

P copy of the judqment and order 	datei 

17.. 05 2001 pd in OA No 202/00 is annexed 
13, 

:1. 1 



herewith and marked as ANNEXURE-- 	 ____ 

420 	That the applicants bag to state that claiming a 

similar benefit from this Hon ble Tribunal prefer'red CA 

No. 196/99. The respondents raised the issue that the applicants 

are not entitled to Qet the benefit of ski ii. ad gr'arJe as there was 

no presidenti al sanction to that effect After hearinq the 

part :i. es to the proceeding the Tribunal was p1 eased to allow the 

s i d CA direct inc the respondents to take president I al sanction 

in this matter and to refi x the pay of the apri icants and to pay 

their arrears and other dues within a period of three months 

A copy of the aforesaid jt.idqment and order 

dat ad 03.05 2001 passed i. n CA No 	196/99 i. 

annex ad he raw i th and marked as ANNEXURE4 

421 	That the Respondents preferred wri '1; petition before 

the Hon 'b 1 e Hic!h Court against the aforesaid Judcment and order' 

dated 3.5 2001 passed in CA No 196/99 which was r'eg istered as 

WP (c )No698/02. On 6 2 2002 after hear:ing the parties to the 

proceedincf the Hon 'ble Hiqh Court was pleased to dismiss the said 

Writ Petition with, a further direct ion to impl ement to Judgment 

of the Hc:n ' b 1 a fri bun al w I th in i r er I od of two month w I th ef fec: t 

from 6.2.2002. 

A copy of the Judcjemnt and order 	dated 

622002 in WP (c) No698/02 is 	annexed 

herewi th and marked as ANNExLJRE•O, 

4.22. 	That after dismissal the aforesaid Wr:i t Pet :i tion the 

Respondents inste ad of imp). ement ing the Judcjment :i asueci an 

identical order dated 145 2002 to each applicant reject ing thai r 

claim for grant of skill ad grade pay scale The ground stated in 

12 



the aforesaid :irnpucried orders are not at all sustainable as same 

are merely a repetition of the contention made in the entire 

p roc: e ed i nq s 

copy of one of such order dated 14 5 2002 is 

annexed herewith and marked rNNEXiJRE7 
	 APO 

44 23. 	That the applicant beQ to state that the Respondents 

have acted ill ecai ly in not impl ementinç the Judgment and order 

of this Hon'ble tribunal and in issuinc order 14,52002 

3im larly situated employees beionçng to Tailor Trade under the 

Respondents also made a aimi :t ar prayer before this Hon b 1 e 

Ir i buna 1 by way of f ii inn CIA 158/94 wh :1. ch was a 1 lowed by this 

Hon 'bie Ti" ibunal vicic it's Judnement and order dated 19.10.1995.  

The aforesaa ci Judçment has been imp! eme:nteo by the kespondents by 

lssuinç a letter dated 15. 10, 1996 It is therefore the 

Respondents are duty hound to cx tend simi :i ar benefits to the 

present appi icants, - 

A copy of the letter dated 15 10 1996 is 

annexed herewith and marked as ANNEXURE'- . 

224 	That the apol icants beq to state that admittedly the 

applicants who are worF::lnçj i nthe trane of 	tent Mender, Rope 

Worker, Chuckler and Cycle 'fitter are to perform work whic::h 

reqt..d r'es h iclh  denree of skill than other trades now uncle r ski I. led 

cateory after the Judnments It is pertinent to mention 'here 

that in earl icr proc:eed inns however the Respondents did not 

dispute the 'fact that the dut :1. ca.. performed by the app! :i.cants 

require h iqli skill. ccl degree of skill that other ski :i. .i. ed c1rade 

Under similar fact. situation the Hc:rn'ble Supreme Court in it's 

Judqment reported in 1989 (lI 8CC paqe 299 cii rec t inq the 

Respondents for qrant inc skilled prade to the pet it loners thereto 

13 



and to refix their page in the scale of Rs 6000-- 4000 wef 

16,10.1981 which was at sequent ly rev sed to Rs 950.00— 1500.00 

w.ef 1.1.1986. 

4.25 	That the applicant state that mal af ide and colorable 

exercise of power in Wri 1; 1 arc!e on the face of the impugned 

letter in as much as the Respcndents have fai led to take into 

consideration the fact that other simi .1 any situated employees 

are enjoyinc4 hiqher pay than the present applicants even after 

performing duties having lesser risk and responsibil .1 ty 

4.26. 	that the app? icarits hect to state that the pround states 

in the impucined order and the con tent ion rai sed. there in 

indicates the fact that the Respondents have not applied their,  

mind in issuinç' the impupned orders. As per the said irnpugne d 

:rders content ions of the Respondents are that it is not possible 

to treat the trade of the app? ic:ants as skilled one since the 

cateqonisat ion was done by an expert commi ttee and there has been 

no recommend at ion in this renar'd in the 4th and 5th Pay 

Commission It is stated that the Respondents have whol ly 

misconce i ved the agreements placed by the app I icants in the OA 

such categorisat:ion was also there in the trades who were earlier 

not within the purview of skilled catepory. However, the Apex 

Court as well as this Hon b1 e Tribunal already he id that these 

categories are entitled to the pay scale of Rs.260,00....400.00 

(p re—rev sed ) Same in the case of the app Ii c ants and the 

principle of granting skilled grade having already been laid 

down the Respondents now debarred from raising the issue once 

again as ref 1 ected in the impugned orders. 

4.27. 	That the applicants beg to state that their case is 

QAV 
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SL(arely covered by the Judpement dated 	19 	iø 	1995 passed in 	O 

Nd. 158/94 which was subsequently imp I ernen ted by an c:rder dated 

15. 1ø1996, The applicants through this application in 	fact pray 

for Slifil 1 ar' •cocrai on from the Respor dents and to pass a like  

order taking into consideration the order dated 15 1ø 1996 It is 

threfore the ac:t ion of the Respondents in :i ssuinc impugned 

orders can he termed as violative of Article 14 and 16 of the 

Cort I tut :ic;n of Irc!j a and laws framed there under and same are 

I iab 1 e to set aside and quash 

5 . 0ROUNDS—fiC REL I EF WITH LEGAL PROVISION 

For that the impugned orders rejectinp the claim of the 

aptpl icants in granting the pay scale of skilled grade are not 

sutainabi e in such as same are violatjye of Artic 1 e 14 and 16 of 

the Const I tut ion of mdi a and 	1 aws framed 	thereunde', 

5I. 	For 	that the 	fl xation of hipher scale of pay 	to 	the 

s:ii larly situated employees like that 	of the present applicants 

and 	granting 	their the status of skilled grade 	iqnorinp 	the  

trades of 	the 	appi icant.s 	is highly arbi trary, discriminatory and 

in 	. 	 contravention of 	fundamental rights of 	the 	app :t icants 

enshrined in Ar'ticl e 14 and 16 as well as in Artic:1 e 39(D) of the 

Lcnsttuton of India. 

Fo r that the employees of c:iifferent trades which were 

geting the similar scale of pay till 1981 can not he treated 

di ferent ly without any intel 1 ip ib]. a different and rational and 

ob i ecti ye criteria by allowing h icher scale of pay to employees 

of q some of the trade from an earl tier date and giving the same 

ben.fi t to remembers of others trades i nt he sk tilled garde from a 

15 



later 	date 	and 	also altonether denying members of some of 	the 

trades 	to any benefit at 	all of 	the higher ac ale 	and the status 

of 	skillid 	trade 	is highly dsc:rmnatory and contrary to 	the 

equality 	clause 	envisaged the 	Article 	14 	and 	16 of 	the 

Constitution 

5.4. 	For that on face of the admission made by 	the 

Commandant $$:2 dvanced basec Urdanance branch in letter dated 

15 2 1996 that the rec:ommenda'i: ion of the Anomal i es Committee 

have not so far been impl emented in Defence Establishment by our 

hicher Hqrs/i1:in of i:iefenc::e and Tai lor Chuc:k]er Tent mender, 

Rope workers Sawyer and By cyc ic fitter categories have not been 

considered for pr'omotion as ski]. 1/semi skilled in three c4rade 

structure it is no longer open for the Respondents to 

procrastinc . e any further on the matter0 heir inaction s  

therefore is highly unreasonable and viol iative of crtic:le 14 of 

the c::nt :1 tut ion 

5.5. For 	that the Respondents by not granting the ski lied 

grade to the 	applicant's 	trade and by denying them the status of 

skil led trade 	have acted 	in 	violation of 	the principle of 	Lap; 

1 	id 	down 	by 	the Supreme 	Court in 	the case of Bhagawan 

Sahai 5 Carpenter 	and Ors0 	--vs" 	Union of 	Incjia&nr reported in 

1989 	(2) SCC 5 2990 

5.6. that this Hon 'ble Tribunal 	also in 	itsJ udqment 

dated 	19 1ø 1995 passed in O(.15B/94 	( N:ripGfl Mohan Paul 	& 	Ors. 

'vs- 	Union of 	mdi a&Urs0 ) 	also granted the skilled grade to the 

trade 	of 	t aa I ors working 	an Acivanc ed based 	Ord a nanc c branch 0 

Therefore, in 	terms of the ratio 	of the aforesal c: 	order of 	this 

Hon 'ble 	Tribunal the 	app]. icants 	are 	also 	ent. i f I edto get 	the 
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sim;i 1 ST-  benef :1. t 

5.7. 	For that the Respondents have acted iii egal ly 	in 

issuing the impugned orders dated 14..5 ..2002 repeating the same 

contentions made earl icr but did not find favour with the Apex 

Court and the Hon 'bi e Tribunal and vi r'tual ly  have committed 

c:ontempt of court for their will ful and deliberate viol ation of 

the judg emen t and order ci at ed 3 5 2001 wh i ch was con f i rmed by the 

Hon ' bI e Hi çjh Court vide it s Judcimcnt and order dated 6 2 2002 

passed in WP (C) 698/2002.. 

518.. 	For that 	ic Respondents instead of reiec:tinq the 

prayer of the applicants mechanically in a most arbitrary manner 

ouciht to have considered the content ions raised in the 

representation in its true perspective and the same having not 

been done the impuQned order is not sustainable.. 

5.9. 	For that the c round on which the Applicants are sbught 

to be deprived of their ieçji timate duos as refi ected in the 

imp .çjned letter are not at all sustairable in as much as those 

grounds have al ready been dealt with by the Apex Court as well as 

the Hon b Ic Tribunal granting the re ii efe to the petitioners 

threin 

5.10. 	For that: in any view of the mattcr, the impugned order 

is not sustainable and Ii able to be set aside and quashed.. 

6. DETh I LB OF REPIE:D IES EXHAUSTE D: 

That the appi ic::ant dccl ares that he has exhausted 

all the remedies ivailable to them and there is no 

a1ternativc remedy available to him.. 

1 
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7 . M1TERS i'.iOT PREy ousi.. v I LED OR PEND i N(: I 	OTHE_R 

COURT 

The app U c: ant 'further dccl ares that he has not 

filed previously any application, writ petition or suit 

req ard i nq the c ri. cv anc as in rasp cc: t of wh i ch th Is. 

app tic: at ion is made be fore any other court or any other 

Bench of the Tribunal or any other authority nor any such 

applicat:ion , writ pett1on or suit is pendinQ before any of 

the in 

8. RL .1 Eh SU1JbH FOR 

Under the facts and ci. rc:urnst anc as stated above 

the applicant most rasp act tu I ly prayed that the instant 

appi ic:at:i.on be adm:itt ad rec:ords be cal led for and after 

hearinc the part I as on the cause or causes that may be shown 

and on perusal of records be çrant the fol low:inç; reliefs to  

the appi ic::antr-" 

8.1. 	To direct the Respondents to set aside and 	the 

identical 	impc.çined orders dated 14 .. 2002 issued to 	each 

app iii: ants 

8.2. 	To di rect the Reaponc:ents to treat the 3 obs of 'lent 

Mender, Rope Worker, Ci'iucklers and cyc:ie fitters in Advanced 

Based Ordinance E{ranch 222, C/n 9 APO unc:Uer the Ministry of 

Oaf enca Oovt of md ia as skI 1. lad trade thereby qrant :inç the pay 

of ski. lied prade of R.260.08-"400.00 from 16.10.81 wh:ic:h was 

revised to Rs,950.00" 15000.00 w.e.f. 01.01.86. 

8.3. 	Cost of the appi icaticein 

8,4 	Any c:ther relief/reliefs to which the applicant is 

:1. 8 



- 	 - 	 -; 

entitled to under the facts and c:ircurnstances of 	the 	case 	and 

deemed 	f:i t and properft 

9 	I NIER I N ORDER PRAYED F"O R.  

In the 	facts 	and c I rcumst ances 	of 	t h e 	case 	t h  e 

applic:ants do not 	iray 	for' 	an interim order at 	this stage 

10 11 	 urn 	nun nfl u uunnuflknrnutz lrnaftknfl null 	 Ult l 11 111S11 ft It 

PARTICULARS OF TH 	0 E 	I 11P1111 

i.. :LP110 	No1 

2 Date  

3 Payable at 	C4uwahati 

191 UF NCI UURF 

As stat ed in the Index, 
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V:R I F I c:AT I ON 

	

I 	8h ri R a h(TILAI 1 a Thakur 	aged about. 59 years 	6/0 

ari m Mi yan , at present work i nc as tradesman, in t h e o f f i c: e of 

222 Advanced Based Ordinance Branch Naranc!i dO 99 APO do 

h ereby solemnly aff: r'm and verify that the statements made in 

par'agraphs Tb    e true to 

know! edge and those made in paragraphs I 

re also true to my leal advice an d the rest are my humble 

ubmission before the Hon b 1 e Tribunal I have not suppressed any 

ni ~aterial facts of the case 

And I sign on this t h e Verification on this 

he 	day of 	 of 2002 

6:, cnature 

L 

(Q-,AmMVLA -rkAKUk) 

NN 

a 

am 



No .G0/0s-20/75.u/D(civ i) 
Governrnr 	 =ANNELEXUR.- 
M 	1 	,r Lr 	o C Del' LiCe

r  Iz 

New Delhi, the I )th Oct., 1 996. 
. 	To,,.  

The Chief; of the ArrncT tff. 

Subject: im1eme -ba'jon of CAT' GL!htj T  Bench Judgement -dated 19.10.95 in 	153/94 - 
Shri Nnioencl r 	ohan Pu,i and 16 othr, 

0 , 	working. as Thi1or-in O.rdn:mceranch, • '- 	222 Army Post 0ffiCC'C/O 99 Versus 
Union ol'• Indj and  

dire LLd L refer to hn foresid orc1er rnd . - jjudgement of the Ion ble CtT Guwth:tj ench nd to Convey' 
• •• •, '-the sflctjon of. the, President' 'gr',nJ 	the skilled 	rade • ' 	

•:'oR26o_/4qo £r'oni 16,10.31 revised tø - Rs.- 950-1500 • 	
rOm-i0.,65 to the 17 petitioners.'ho.are vioj,'kri under 

'.:'thè.jndnt •dvsnced 3;se Or 	nce.Brnch, 222 Arrnr '.PO 	Office C/o 99. The srrear of payment iiJ,l be CC.Ottnted as charged expenditure for which' sepsrate jonwj11 be issued in 	ecurse after viork. 	rut • ;'thearresrs. The -nyrnen -L will however he ade subjet to 
• . . •,'Outcome.of review •pi±ctjo propoerJ to b filed in •the 
•.-: • .,.Supreme.. Court.  

2. 	
This issuesvth the concurnce of r3nncc Di.vision •' '.vide - .hejr u.o.: 	£50-/pD/6 .iQ. Con sul t liø 	wi 1 h ' 1 n I i 	( 1 i i 	c 	v th 	I lie Ii I 	I •c-3o/Ic/ 	db.,10.9(i., 	. 	

. 

Yours fi -Lhrull'r, 

- 	,. 	 •.-:-, . 	( C1. Suhrarnanj,n ) . 	
. 	 T 1 nd.er Sec ret.iry to the govt. 0:1:' indj.a 

Tele. 3014675, 
Copy to:-  

- OS Dte./OS-?Q 	I 

- - 	•' 	•'- CDA concerned (copy signed in ink) 	- 
- - 	NG AoC, 	nmind-, 	(Record), SecUflej'abd • 	Army HQ Os_ac, 	Branch, AA(01J)/ft1PA(Ac) , 0on'it 222 AND 

- Min of Df/D(Cj_i) 

Attested -- 

1. 
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Now D:I.hi , 	Li€ 	i;ti  tc 

The Ci',j of the ('rny 3'rf 
New I) 	i. Ii :1. 

• 	Suhjt 	: 	Fii;mpi'it of industrial 
' 4 T':::ei' 	o 	(.:CflCl, 	 . 	p • 	 sc;ai. 	; rc?corncjijpcj i.:y t;i 	ThIrd Py • 	• 

on 	:hi.. 	c.Iic:i C 	 iCJ, 	i:J( 	 ::..)(:.T7.i; 
7Cpc:c:.CniC.n.I;:Lciri; 	c:1i'L.:JC( 

 C:1) rpc:.tpcI 	to 	Coflvry till,? ¶:;r'L'tr'H or the 	Pipjc:I' 'ri:: 	tc:i 	tii': C) it) 1. Ii 

i ) 	Li:)r'rc'Ij;c)H 	HI 	the 	cu) IOiir 1 	i ob a 	fr"oj 	Hc:fCt.;;f:i J.c.ci cjitp 	
i.:u 	l.iic 	kI 1. 1d 	cjrcJe 	(f:) 	

;i©'(•'i()) 

iot,:i 1:1, iii' 	 F>itjiic 	Scale 	Ruvised 
1) 	 JIOLCI 	'IltILI 	/ 	 - 	Rs 	260 Lft) 

• 	• 	(2) 	 Eqpt 	"11)01: 	 c'Ic' - 	 'do - 3 
J. i'.r/W)(')' 

Mnkc:p/::icIc.i 1 in - 

() 	'I;j, 'L:hpp 

• 	 () 

 

J'hpip orcj" 	¶IIje?I':IJU 
	the 	pt 	 u:Crdpi; 	in 	'I:?qt'(j 	(;u 'f':i tripnj: 	t:i'l 	tl' 	)iC,:\c.,. 	 tc;,ti1n 

 IJIQ 
 

Fresh 	:i.rC:ic'J OH 	t:(:tI)p..r..1J1.,,. 	
1. :i :'.1:,I 	iu 	(: ) 	:1I.jc:ip 	 3 

(ci) 	
ii:c')c,..;..j.c, 	he 	:i.c:ic?rr;H•t:.,.I 	by 	you 	'  the py :"1H.;p of 

p1'p.i1' rul 	, 	3LIbj(c 	't;o'1:j 	JDPi'? r:: 	hav:i.n 	C'pr,Jr(?(:l 	; 
(fl H 1 (lii Ill, 	U I Z Ye ars H I V C C 	) CC Lho Qa,j, snoe I I C C Pas s i n g the prescr tbqdtrade telt, In d 

(1)) 	1)11 N I 	Kruit5 	CC Iii 	ii 	( 1 7 1 11 IC 	I C/j 	ii 	c •pI.' 7  rpn (1(,,p::/j\f)'i,l'r 	c.tc: 	:tn(ILU'i;i.Cp 	iii 	'i:I'p 	5Cmj ..,:k.L :t ç,irctc:Ip, 	Cic:::' 	iitvp 	rc?C"ic'Ii.,7'sp1..p 	ti'.0 	yC.u'. 	!':r'yjç"p 	n 	thH'l: cj 	icJ C 

• 	•• 

IGG 



 

- 

Jr 

UI) 	Prc)yjjc)n/j Fl 1'c)(:.Iu(:u .ii . ln 	of 	h:icjhly 	r:ki1 1cd 	jr;cJ'I 
(R3::t/-...) 	and highlX SkMud-gradv—1,I. 	380• 

for 	c::4.)fnn,(::r 	category 	•j:i.:i 	.1. ::.t;o:I 	:ti 
i::1jj 1 :kiJ 	an 	"k: 1 letI" 	uIcI)(: 	thiicj no 	i:l( 	tI(:; .::cM)3 
requiremanh 	of hiIity 	Id. 1 •ttd .jc:b::, 	in ths 	c::L :i 

I'irc:Ii n;r'h: p a rtnentaou  

(&) 	I'IiIi.1.' 	Millud 	(.'j1'.Lc.jc?t 	 • 

(I) 	High3y 	.:!..i):lit.i 	iicIc,lI  

U:) Skilled (r:tcic 	(F 	2QI•OQ) 	 • 

	

:1i vt.ii 	to 	the 	L:rioIc.', 	c:Iun(.:ruti,.cI 	ii, 	(np('UT wi (h 	v.LaI:)ic.: 	numt:ii.r 	of jobs an d 'if 	i;Iin'': 	I'on-"v:jb3 c •;ridc; 	this 	;Iiou:icI be nT'(::)t..tp:d toq'(;Iiei' '(co' ti'c: 	f:u)'po;c 	(Di' 
the 	 bunefib. In hhu tI- cI?. 	there 	the  [:)(ic:h 	mark percentagon 	i'• 	:i.nf;rc(:.:t,Ic(I, 'II',:. 5SUICAltic"I 	rrdc. 

for 	 :uj qrai::Ic 	if prcv i.ch•?d w:i 1 1 '5i:an(T 	s i nmi 1 l;anctly 
1:)c)]. :I.I'.?cJ 	as 	a 	_:iii' 	'L;i.0 

2 	These ordeVs i:i..1 I. takp '-ff cI1ri'n till.? cte of i.;ti. 

• lIP 	(? ,xpendituru 	irvolvifti 'o1) 	lIe 	 F..k 	ft 
rP1p(:tivp liecI 	.?it,;jl,p ()'fen:  

4. 	This i ISSU05 	with the c:cic',:ul'ppr'ccp of 	ti'ce 	I1:in:i try 	ol DfPn(:c 	(r.iI"c•'(c:? Di"i.,icjn) vide thc?i r inter dep:rtircei'c;i No. 
J.73/J:.tr U''F/iIc:1pt) 	111 	th 	:1.51--Ic (:)c::t(:,bcn',  
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flf thii. 	J.Ottar uf 	vun NurnLr dctnd 9 Nov 04. 

•Cpioe or A rmy Hodqunr03 lotter No 

o 
(11) dot8d 6 Aug86 	

/l3O12/FitmoflV00C(jj) dütd 29 Jul (35 rd horth. You 'r 	 to 	ulmit your Cr.1tj' 
\eport 

by 23 Aug GS diroot 
€o rmy Hocdquc0 (t 1 SC_ij) 	nc'oi. 

tIrnticn €o €htir-pjq, 

rurthur YOU ore rquQot0d to ofr your 
\VIOUS on the orm8 of roferonce of th 

COflVj 	order (Copy ott) 
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ole D00 5  ' St CtO 
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OF MRMY HEADJQt.RTERS LETT ER N 	1OF itmon t/O s-BC L 

0 	

••0 0 

FITMEriT'OFINOUSTRAL UOR.ERS OF POC IN 
' 

SI 	 \ 
?' 

pl000 rc.if.ir  to thifi }- 	luttrt No  A\C___ 
60737/ECC5-20 deted 25 0ue4. 	 0 •  

1tter of even numUor 	ted 02 M y 85 	 1 J. 

letter of ovun number doted 01 Jul 05 	 [. 

2. 	Uido this HU lottor ot poro 1 (a) nbove orderc of i-1 in o 
ef .1etsrNo 3817/D5(O&1) /Cv-/6 4  Jteid •15 Oct 84 rogorciing 	 H 

fitment of Industrial workors in t.00 in poy eci1u rorcmrneried 
y the flom61ioa Comrnittou uorc forurdod to toll 	noornc3d fc' 

rurthor nucoary action. 

Houever, Lt was obsurvod that tho unit5 focod oorn 
difficulties inimplemntirtg the somu due to cortoin doubts, 
which noBded ci rificzticn. e.kccordingly, Iflin of Dof was 
ztpproachud by t a HQ  who &ssuod clarificationB which wc.re 
ain ciroulntod We luttor quoted at perc 1  

Sinoa aom, doubts woru $till leftrqx--unri&o1Vod, fu:thcr 
c1ricication8 ore isuod vido luttr quoted i pora 1. c) 
:bovo and Depot Ccrnnirrndi woru requested to imp1omort th:i 

Govt 0 rdv34 

In 	the me3ntJTe durirç 3 	noeting hold under the Chairmcn- 
ship or VCOt(b) at this HQ 	on 06 Jul 85, 	it was decided that 
inco 	1l thu ctgorlue covrod under the Gout luittor 

of common 	etoQry, indunticril .ttetruction 	for oe 	pccibio 

shoUld bu ie5uoU by t11 	thu 1) irUctor8tt 	to 	oneuru unif'rrn:ty 

in the app1ioton of 	thu 	ordcrc. 	cudinyly 	thia 	1(1ttur 

t pore 1(c) 	wo concullud 	vidu our ccoi No 37147/05-'C.( ll 

dated 08 3 ul 85 

In 	vieti or the abovQ, thti1od 	1retpootior3 on mp.umon- 

tatio 	of the Gvt order dcuJ 15 Oct 	4 cr0 cnc1os 	h:outh 

\aa eppondix to 1thio 1tLer.. 

r-1an 	:i 	.i n ic'rnütcid 	Ifl: I, 	flIiQU 	 ui-.y 	 ..._ - 	- - 
\'cc.nsolidoted colriplo.tion ropci:'t to 	t-mttoo tc' tij 

	

UQ q5t  D opt5 which h-,)vu n.rn;dy tokon n.ir 	r 	•-u 

\ t.... uorliur cdut'o øhuuld tku ,'t,Cuor rj onrrctvo m: ';eLt '. ' t 	7 
nt&int'J.hurt.1n 

G. 	ploro oc1)<nolcd:ci 

C ri/xxx." 
iO \Jtr(;hto) 
MF 4  Goc 
i (i .1 DC 0 S ( C\ 
for 0 irictoL 	Lt' 	C .. 
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• 	 - 

:G0flt1' 
Goyt of Iir., Min°f DGf vdc tMir..lPttOr to 

3e17/O7iT/C5"I 84 dotod l üotob 	
l984jgCUlBtCd to ti1l 

: i.: n cornocJdU littir nontioneci a poro 
iço cibovu hovo upQ1dod 

:omo ob from omiTkUl 	
grcdo (R 2109O) totho 	il1ud 

.jr.d€i (R 260.-400Y. 1Furthür.Eic"Y eRillod cjcio ii (R 330H'4OU) 

:r,d Highly 6killOd 

 T. 	I(R33O_560)h1?0 bucin povidoO/incduc0d 

in cortoio oho cotmon ctgoY of 	
. 

r  
C L O

rrornsni 110 d ç 	oiO3 . 

i p0 Oflfl0l boloçjninQ td the 
IndUotrifl 

f jo 	a on 	
pinood in t 	pny bCC1U 

• f 	20-400 nr1d' th Ir p/'vJi1i bo fixEd o per 	t 

'1 (1) 0 o o k jnd r 

(ji) 	qpt & o .tR 	
cb Repc iror/li oot 	orJ5 adlur. 

Loth° S ihor. 

' 	1 (iv)' tnginriDr ' V 0 ru 

. 	(v) Upholstur r.. 

S inov tho obr o mo:1ionod 5 orni killed trdG 	V8 bGefl 

tded to Skilled cotoycrY, inthpir fitmnt.n 0  trQdu tt 
1. r 	

will 

corned ou.t' 	 .. 	. 	• • 	 . 	:. 	 . 

4. 	.F.itnrt fcm the pey'.RrI0 of, (Rs 210-2.90) to the colo of 

ç 26000) will not.c.otpd cprömotiofl.th0.b0V0B 

Freoh1flductinh Frc.h'idUCti0fl in thsobOVO cntc9 010  

,will b muJu bypOV0t&0flui ,0 	
t..hch will be 

iriduntifcd and jfljncts3d1  t'j eli cncornod shortly. For thi5 

: 	urpoc a 6u b_CprnT1ittcJ 	oen formed t. this Hc4. Bc1Vcrt 

, rcCUitm0nt u1oewi1l'° 	
ooureo. 

........................... 
6. 	pendiny.i3UP of. th( J 	UCt1On in this royo!d t  oni 

COflCiU8 in 'tho boVO flue 	
odod ceteyOri0 uill boilld 

firat bypre0i0fl of 
of nmte 	f; os ecti'Jo CE 	ri%•,. 	

tq killCi 

2r z—t.t_i& apTTablo in otthonBimiler tTadP3. jf.mcto 

in theso  
croctd fom thO.CXir}tiflY £UthoribCti0V of moto(?e 

I 

. 

	

ffBThrado i .' 	• 	. 

7. . 	
•ip . 	ovo boon. cpprcVd 	r..-- 

jntrodwctiofl o Hiyhiyk.tl1. 	grodo iI( 	 fthlY 
- 	. 	 . 

Cirtd. 

• 	 . 	. 	I 	 .• 	
• 

I' 	 . 	• 	..• 	
. 	\. 	 - 

\ 



- 	 — 	- 

(vii) M 	
' 

Ui) CQtpntor 	
(viii) Mouldor 

	

Copp&raflhjth/t 	°th 	(1) Puint 	 • 
(iv) 	CCtJiObV 	

.( 	) 	 kor 
(v) ri ttG flut0 Eo 

	

(v1)F1ttr;t 	
. 	.. 	(xii) 8. 	

The oxjct.j 	1thoj 	of nbo 	muntiOflod 	
.t8 

to 	
r ro1j 	

bonohm(jk prcntQ0 
(°). Hihi. 	kj 	odo 'I ( 	3 SO5) 

• 	(b) Hiy:'ilIy  3kudj 	(R33QQ). (0) Ski11j 	x'ccJjt 	•; 	
4.
. 

9 . 
COICIL 	

tho poet or'HSXI 	
• in 

thu 
PorcfltOQQ rixu 	bov,th0 £:ti 

	o O. cd obo0 

Ccnvurtd 
mt0 ho0 	

:Mtnpi 	ho1flQ th0 muthj 

workjg out 
thej Qmbor of 	

docJofldj 	
o totol atro rc j 

in o Pot/rc,u1jj of pu ..
in ir iotd in 	

t' thj 	
r 

10; 	

UOIUVr th 
flumbor of Potn 

Y t0 man 	
pc 	

abovO o 	
mocro thoyfhQU1d o 

	

U(I
• 	yroup 	

ClnQwith othor 	
oct0d trcd() c thot thjr nurnb. 

Uccmun Vjob1 	F rL. th outhoj30. 	
pc.ttrh or tr 0  

th0 	pot0 	

thot of th 12 trodoc mnrtjc0 in 7 ubov, N.Chiit Huldor Tur, 

 Pottu 	flkt or 

	

• 	:&I..tdur 	Vary tlui 	
vu 	o 	umbr or d1j0t 

ty shoU'd bo Jroup 	
with othor tC0e & e und 	- 

0 	 •..• • 	 , • . 

<) Turno, N.chjnjt IlCu1dcr 
nod Uo 	hOujd L 

rciid 	
U ith 	

ok.njthJnd 
C ( pporj.h 	. 	

• ' : 	(b) p ttG rn')kur  'nd jOiflor, 	 °ou1d bo 	
with Corportur 

• 	'  

11 0  

	

If difficulty. 
Is fct 	

in. Yrcuping 	
ld6%tOJ cLi0 

Cumrnn(Junt8 o 	
dupct rnQy t1:'ku edjutmct kcupjr 

	it 

VIOW 	carnjbi 
borA 	cb COtohtn or  T 	purC 	of 	U)j0J th o trjJon 	to tif 	V . 

PPortun1tyt0 	

to mc. rcted0 to 
comnpm)to with at 	

r rornotj 	t HS 	
ond H I • .Q n tr 

they wifl, lmou 	C.jr,uc 	

prcecrLLI f r U . 
tI'ocJ3 o:.1)L 	 •, 	 • ••• 	

;• 	,, 
12 • 	r U lin Up Joo t 	.r 	

II 	nU 	clii i 
t 	

I. 

p r
umutkdn Pont VicJu tj 	

No 
(PC) drJtd 1 	fti CS 	oflU 	Ctj0 ii 	jJ icitod in 	Iccojj1 

1 )cr j  ui 	
Ly th.; CJup0t 	

ri.i fl0, 	. 	t 

cibcjvcjt poct 	 S  

	

Critj. • 	 .1 

•MIoutO5 	 •• 	. 	 T 

-• 	 • 

1 

ti 



(1 
• 	

. /)J/ 

/ 

I 

.. 	• 	 : 	. 	•. 
- 	-' 

(\ . 
-1 

-i:. 	XfldiVidUL15 
k3,% 	(,jQ(Ji 	tJiI 

. 	
•.. 	/ 

	

who 	hcvt 	Cm 	ri 	 tjrv.oj 	j 	 . 	. 

	

bu 	UbjcaotucJ 	trctk 	€uct iu1 U 	mid doun 
.o .ç. 	 oy11nbur 	Vcr 	hio: 

y 	this HQ.: 	twour, •tinoi 	i 	1ik.y 	to 	t 	k: 
OR1U 	t l!flr) p 	dcpot 

-thipjIQ  
Uthrit.Ljej 	(flP 	fUIT 	T4rC,tJ() 	T LJtir 	:. tjtij 	titi 	j.r 

02 (px-.c7 which will 	oonduot 
trade t 	boyièidno11y tixinçj. thu 	ttlidurdD, 	only 	'o 	on 
interim miure,. J 
14 	Hih1y 	oki.1 od groUo I .ptti oru 	olu to bo filld up by 
promotion. 	For 	th&o 	purpou nbc a minimum or.t h r. Ieyonr3 	orvioc) 	i6 ruquirod ins 9 r.bc;o II 	and 	the indiV 	ii idi 	Ic 
trad , 

rquirud 	tç 	po 

l. 	.Sinoo, 	initJinuly thurc 	may 	Out 	L) *o 	tadutimun 	cvni 'I 'nblo with r)quicitu lngth or 	torvLou 	fcr 	rcimotion 	from Hihly.iiki1bcd rod, II 	to 	iiçjh y SkjjlucJ Grnd 	., 	the 	totni numbur 	of 	cuthoritiod potn 	i.,s 	wil bs'j hi1U in Hichly Skillud Graco U. 

In thja cc necton attention 	ic 	drown to Rul.Q 4 	of rinrnoia1 f 	ulc-ion 
in 	lowhJy 

port I 	occordirçj - to whIch Cxovo 	appointmunt 
•i 	a 	r k/crnc1emcy be modu 	aQainDt C Vooroy butt 

untilld 	itm 	M hiçhir 	ron</cjrctdu, 	For 	ocoh vnancy 	in 	a 	Pilçhur rafl</ 
grLdw only one iixtro oppointmont. 	in e .lowr ronk/ortidu 	ie edmiøribo. • 

17,. 	s u lct ion jLrrdo, 5bootion Qradu for Ckil1d gredo for 
7 	cbaio, 	if 	prc'Jidu, 	wi1l.tLnd 	a.itornbti- 

cclly abolithcd i?j 	r 	ono 	t JJO 	rntccure. 1) 
• 	I 

18, 	Rceurvotjoh 
. 	..- 	 • 

Vr 	C 	nd5T 	flocnxiiotion 	ordoro 	for SC 	c.nd ST 
1. 

will LFi 	f 	t1T3d1I. md HB C r.,UQ I 	ponto 08 	Ia 
pplicblo 	in 	pcmotjoi.. po3t 	. 	 . 

. • 
19. 	3cib G rcuitbng find Rodeo 	 ho 	.bo 	will 	be 
ruduiIgrrtudcs por 	So 	ItiJ 	iutodThyC 	vido M in o 	Dot 
.luttr p4a 	1( 2)/80/D(CC/IC) 	thtd 	i1fcy83 ciroubetod 	to oil 
conoornud 	Jjdu this NQ 	lettgr NoO737/ECC,S...2Q dctoci .13 Ploy 	83, 
For 	uccnpr ,Iitter PV , Vh'Mi..ah 	V 	and Voh r.00h will 	hu 
dc@.Qntud 	oF itte.wtc (Skillod), 	On 	pcmoic'n 	to HSGrrdu 11 
r:nd R5 Cr.du I, 	they wiIL honown 	na Fittü 	Auto (sH-1I) 	ond 
Ytttur ,uto (Hs-I), 



f tho obovo p10 off or ruforunc0 of th 
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01 A CT L I •_,QFfiOTION . 1. 	Rorro00 thi

uttrN(, tl t(,d 29 	 s HQ l  

2, 	
a indic td In pare 5 or thIs 

	ltt 	Under 

	

ub ccmmtt 	h1 boQfl 
ford t thj HQ IflOiudInQ 

tw0 	
øid 	

mbr to Inontr diroct 	
of prom o ti on  

ror thtd, hjoh hvo bocj upQrdud 
	cj kjIIod to 

	

Ckfllod Qfltgor cod c1 	tar th000 uhj 	hc 	
bo0 btQt 	

: 

niar threa 	
øtruotu 	Vjd0 Cony 	

flQ Ord 
horotjlth, 

In vi rdw  
an iha to 

ct the oiirlIo8t 



so 

o ' 

C0E1G ORO 

1(2)/B0( 	C/iC) 
!, , 

1. 	A 	p 	Ln of 	letter No, 
3 	?S(OM)/Cu14t0 	15 Oct 04 

ho 
11oy $ 	end 	ottD No 

d 	umbr 	of 	trut'lO 	ht'J..h°fl 	rijvI.od, 
thin 	0 	lutto 

poy 	oulu 	of 
ordur 	hnVO 	10 'bOi1 OiUefl 	

fct to VIdU 

-OC(i 	dtoU 	Q 3u1 06. 
No 0/1 Q10 	it1ont 

in tho cdvo etructuro of 
CbbflQUlbrOUght aboUt 20 	 to QQVt ordorb cited F.beVO haVe 

induti°l 	rInO1dU0 

nuCUOit 	tu review of the cXi5tiflQ 
line of promotion 

th 	i 	of Oaf 1ttt0r MO 

	

f 	indutril 	imtn 	Cfl 	OOfltr1flt)d dt 00 3u1 75 no otnundod 

	

PC 	
/lsC(uj)/40 pPt 

from time te t me. 
oppr0V 	thut U 

3. 	In VJ.OU of the 	bVO, 	 haø 
the fc1loUi9 members will 

t oo 	oriitiflY 	Of 

uxominc 'the 	i 	u. 
(e) 	Lt 	ciSC purl 

	

0 	0 	purc) , Army t4Q 	
- 	Choirmcfl 

• 	 (b 	$ hr 	P 	l pxumrr 

00 	05-20) 	Arty HQ 

(c) 	5hriVN 	cCr, 	 4 

Louder 
H t4ff 	S Ida 	ry 	 iombor 

 
- (I 

(i) 	£biD Lbc 
S4rotirY 	 - 	umbr 

HQ 3CC0UnCI1 

' Terms tif reference 

'TT-° 	
uiruct 1in2 of 	promOtiofl for t° 

from mcmi 	<L11Od to 	8kiliOti 
which hVe hocn u2ytCdUt 
cte9 	Y' 

(b) 	tu 	rucemmnc7 ,jjr:;ct 	line of' 	prnmcti0fl 	for 	ttrd08 

three 	rJo 	tructUr. 

uhiCh 	
buon trught under 

time 
Theu_cOmm1tt 	

411 umble r5t Jte, 

the Cht IrmLfl. 
ploO to Lie d 	cidad by 

Thu ro ort will be 	ubmittr:d by 01 Oct 65. 
 

$ocrutnri° 	
08eiot.flcC will ba provided Ly 050C. 

5d/XXXXx 

ServiCe 	 (3 V 
tO Gun of 0 ri 	 Gun 

1. 	& 
G 	 ddl 0 	rench, 	rmy HO 	 OG 05 

OH 	20 
 

Now  Delhi - 110011 

6UQ 85 
r - - 

:.. 	

• 	'S.,. 

S 	, 	. 



/ 30 Jg6 
Bjr 	11 Ofl'b1 	COflfll Ln 	

Coflr1isi0fleC) of Lnbow Co vt f Ij 
,Ujgnrti goad, 

222AWD workers
...lst party 

Vs_ 

222 ADOD 	.. . 
21d inry 

In the iuttei' Of 

Ano m1Le3 in P.Scaie 01' trade 
i.e.T/fl It 	

,C11CYC1C fitterLDjjver 

8ir, 

	

1e 
First Party beg to Stt the 

	
for Your kind consider8tio 	nd epeditjoi3 aCto 

fo1joi 

 P1ese ThRt the 	njust ice ha3 hee do 	to th0 b'a1ernen like TentIe 	rICer3CiIclrO 	
fitterg Lister drive etc who h 	been discharging the dutle3 

tj1 the DCJIOt tnce 
a long period 	

floe 
b1 Civeii three rade of str nijl 	to Other. t rdeillcc Pa ft 	

a, etc nd result anom n 1i e  i ll  
flOticed 	 py fjx 	o h 	ts beev S per tm!leenttjo of 

1J2y CDITh,i sslon In d liferent tunes 

lht,these CUtflporjes of trje 
Liell 

are perforflh]ir very 

f
risIy of jobs i 	

fi.eld area/piece g!e 	corn1•'ising t 0tht' trade Mreve they are high deee_i skijj 
	trade s dec_ 

iare by afloma1je Committee rel,o!.t 

rn view of the above a Ust of sU c h 

beer, end0 sèd herewith for Y w' Icthd coi s Id er at 
iOjj nnd necessary actjo 

p1er3 	!'ther YOU redji 	to S5ary 	flgtn 	l'oi' 	
C1118 t iO 	the 	Dtte!' a 	ulp ejri1e 

our £atthfujiy,  

PresidenL/ucncecy 
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NNEXU IE 

222 Arim Sthai Ayudh 0hanar 
222 Adv 82so Ordnance Dopot 

cc 	i\po 

l509/Ceurt Coc/158-94/ 	/LT 
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Foeiotunt Labour Cmrniicnr(Centr1) 	i-----------_ -. Rajrh flod, Chndmari 	 - 
Guwahati 	701003 	. 	 . 	 .., 

In the intaitir or anemUjie8 ina OCQI 
i"darnen 	e 	I R U Chuk or, 

.c±Ii 	ori titer Dr iuor 

Daaz Sir e  

1 	%Jith. r.eturanco to your latter to B(3)/9G—G/4 dtod 
05 Fob 96 tlio tolluinç ctmrnonte are eTfurv%4 2- 

2. . 	 In accordance with Mm er oor letter No Clv I/4 4ated 15 Oct 1904 and Army HU 1utter No /1301/ 
VitMant/QS.4C(ii) dtu1 29 Jul 05 received under iici Qtern. Coaunand latter Na 321530/p/O20 dated 14 Aug 05 ho Indu3VjaJ. Perbannoj bjnnUjnü to the fel1c1:ji jc a''i1uc 	in th ni Skillud trao ana ftrtJer 9vaded to Milloo vtaorjg 
but the 7l1e, Trucle wato not conulder,,d ou bami ekillad or 
Skfljed 

fliackon- ith 
I' 

• 

() Corponter 	 (i') 	d2ttarn 	r4kor 
 Cpnrniith/TinsrnjUi 	

() 	
Turner 

 Clctrlclun 	 (7") 	UUIQL 
(a) E'itter Auto Uoc 	

(,,) 	 0otk Dxnthsr 
(I') Fitter Auto 	 (a) 	Eqpt 4& soot lscpairar/ 
(0) '  ri dfl_ a 	t, 	 Web Hopairor/oct rlakor/  

(h) Sadler 
Moulder 

I 4\ Luithr Stitcher 
pu in . . to 

Engine 
. . 	&,f,. 	•• Driver 

Upholstox- 

3. 	In acccrdnco uith 11th or net D/LcC/zc, u.o. No 7(I)/cG/ 
 ø/ccc dated 28 3n 06 0 	Qnani1jtn, CorritLoo h.ad 	interaija ' 

rucemwond 

() The akill required in 	tha ropair/osjorau] 
for, 
usrkahops 10 gonerafly of 	thu priduction Eihap,. Ihore- there 

If 

of 
chould 	iie no dirroronca In th e  py ocilo uerkvre doing elmilur Jobo Inuelvud 

kifl* In 	tho elrnilar und expurionc( • 
 

(h) All 	the ,jobo 	aitudicid 	by 	thø fnom1Ios 	Cin1ttr, tjhich are at 	proe,ont 	in 	eomi 	okilh,d çrc10 of P 	2111-29t) may be upcjradod 	to 	the ekilleid 	çr;sde of rb 	260-4WJ 	111I may be given elftjct from ic 	Oct 04, 

The Semi 	akillod jnt, 	(Fb 21 (J-29()) 	In 	other Dof Etub1 iuhrnnnto whaso nomøncluturo io the ODrnO and job content arid 	skill roquiromont are coripur.4hIe 	uith 	tho..,o 	jibe 	.AlrC,Jdy 	3tuiie, ehould aloe 	io 	ava1ujte4to 	olilled 	ciitcgory 
( 	2fl-.4co) 	uithuut further otudy, 

II 

Cont 
	 Li' 	( 

I, 



__•_•_ 	.- 

016 P" 
	

-4 

• ee fl the a.bnVo 	 itiicttnfl u 	inter- 

-accarde 'eL the upqreditinflot tou oomi nki1id gr.die 

(fl 21C-290) to the 5KiiIed tdn (R 260-400) in the Defence 

E5tii$hmont and it uue 
tted froeh inducliefl to tho

.

en 

UprRdd trades shaLl be f rem 8  

(a) 	omi ki1iud ctuqeri 	te bo idenlif led by you 

or te-dnr CateSerias in the py ec'lo et' 	21fl-290 

:alreay eiatin under the present rsctuJ.tmnt rube, 

• . . . eujnottc uotkeve having rnderUd a minimum of three 

- yearn servica in the qrade and iaftor pu33inl the 

-. pr0oritiad trcu4o toto and 

• 	(b) Direct rocriilte ulth Iii 
ApprantiCe5/lCTVY etc., intiuctod 

in the eecni ekilbod 

• 	grade uho hj'vo rundered 2 ytVrO OIfk,ICO in that grdc. 

4, 	1-he 
reccmmefldt-'fl of the rvm-1io0 Cerumit.toO have 

net 00 ?ar it'n imp mnted in Defence iute1ithmOflt ty our 

%1thQt' HU,D/1h1tfl of UON3fl&) and Tailor, 

ftsSZk00, 5auyor a nd bicycia fitter eitogoriet3 have net 

e5fl coneiiarad for prcimetic3n MD okill/80r11i okilbed in three 

rada .tructure. 

5, 

 

As ann an the above cateorieo Utfi c 	dared for 

prvrnution au kiil/8ci skilled nacouUrY acticfl to prerwto 

these c1to91ri 	will be teken, 

- - 	. 	• 

Yuro fithfui1y, 

—iii) 
t. Col 

Li uti Lt r - 
I'ur cortiandwnt 

çcst 

I 
	

c 4  
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OF 1N1jI, 

°ff 	
1 iistry Of Laurs, 

ice of the
'Assistunt Lbtir 0omm1s3joflfC 

It o  

To 

The Co 
222 Agri m.  Sta1 

Ayudh 13hndar 222 	1V.flQseO1.(1j 	
1Ixt, 

• 

 

Subjectr. Ifldustrjvi  
in 	

dispute 	the mutt e of aflo1ie y 2 cale of trade m  
Cc1c Fitter,Ijlster Dr1ve 

• 	Dear Sir, 

refer to VoUr 
Cent8 d or 222 	 ated 15,0296 LD 	

UlltOnsNarengi p.0 	 over the
,GL1,11 I 	

fi 	
the date for d1scu s jofl/  t l5, 	

hrs in my Office ltued 	
i d 

Guwah att 

Y
ou are therefore requestedto be Pero11 presoiit 

or  
a duly authojsed represgj 	

mpetnt to tj decaj0 
	

t u'o h 

	

11 	n thie 
p°t a1onith 	

reie 	
dOCtefls/ 	

to 	 J.Ve thi 

Yours 

S1Stpt Labotir Co  
Copy to 

the PresIdent 222 ADOD Wojter 
U11 ion,1 rengi 

P,O H oUkhuij 
Uwahatj 	.re reqe 	

to attefl the 	
of t 

	

he 1U dGr 	fle d 

Ofl the Stipu 	
date and tIne 1pWth âi1 

riVj doclil/ 
per5 t 

SU10 	of 
YoLir ContentIon dem(1S, 

8 d / 

L0i 	COnr.1S 	11( U) 

Attested 

Advocate. 
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ANN Exult _- 

. 	I . 	. 
The Management is represented by Shrt I.11.13)r n te 

Ordinpee Ofice 
Tue UnIoni's represetd by 	i • N 

11 9jwndar ,Iresjdent. 

e Ilan ageKient produced 2  1 ett er b earing t 
COtt 	sC/153_94/C .T dL.1270(5 	 o Iie A • L 	C) - 

...... 

GUwhgtj by Shri R.K.Dali 9Lt.Co1.Aunjn1sLti ve ofi 	ior 
Comrnndont in I'jch they have rn°ntl3ne(1 thL ther,jy ead 

 
cuarters has f-i1 &P. agoinat the CAT' s order' on2 

	9G in 
the 8upreine C't regarding 2no1ie3 in Py Sc1es.TIie 
mnn(:emt is therefore not in a POttion to t Ie flfl'thpr 

.decision in the matter ufl.tili the POflOUjcernent of 
jUc(leflt 

by the SUpree Cour 
tas expressedby the 1  

The Unj0 ai 	aeed to the point of view expressed 	H.1 
by the,emeTltThey RUee not to FOr sue the 	afld Of the H 3udement by .the apex Court is e1.jverpd oLh the pori.es 
fther agree to •fltj 	bipaltite. t)tScUs1on in 

tl1e 
Th0 dispute is thercjre tre 5 tj as clrscd hav1n 

dIsposed Off, 

Sd/_j11eLb1e 12.7.96, 

A.L,c at Cuwnhi1 
Cojjj0 Offjce' 

Prenent of 	A1.XJjj 

jocate. 
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un 

Th e Commandt 
222 UUD 

• 	•4e the underBtd, beg to 5tate th e  foll° 	lifl 	for 

•

your kind cons eretiOfl ple35e. 

That sir, 
a dispute efOr(iin tisppritY o pY 	

vaied by 

of the 5j 5tor1e5 in the court of Ri° 	
Labour CmiSb0r 

(Central) GU\t 	
he utt of th case 	

thot the. t 

liRe Tent Mender, Rope \Orker, 
Chuckler and OY 	titer have 

	

• be placed in un i11ed grade, 
	ereUS other iradC hae b 

ôcclared 3S skilled grae AcoOrdthY paY scale o those 

he been hiked. 	12th July 9€ on the date of heari. 

• 	 • • on the dipUtO 
the rnaflaernnt submittC1 in the court that 

LP have bee.fl filled in 
the Supr° Court of India aaiX' 

the verdict of CAT, Ou:a3tt in connCCtiOfl 
5•th Tailor case, 

hOS paY iS ideflttc 	to th 0 iicth of the diSpUt 	O 

;the 	ny tq5 
hove givefl 1ear instrUcttOn to 	

the. 

• verdiCt of CAT as 	in th e  Supreme Court h a ve bccfl di mi S 

Theef0re, t is our request that necesserY steps may plea 

takefl to declare kUled.a 	
to the  f011O\tht trades i.e4 

• 	,Teflt iender, op \OrkC 	Chuckler, yi° fiter. 

baing yo. 	 • 
0 	 ••,• 	 . 

• 	•• 	• tours faithiUllY. 	
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• 	
IN THE OETRAL ADMINISTRATIVE TRIBUNAL 

Or.ig. inal Application No.158 of 1994 
• . 
	 Date of decision: This the 119th day of October 1995 

- • 	- 	
" The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman 

The Hon'ble Shri .G.L. Sanglyine, Member (Administrative) 

Shri Nripendra Mohan Paul and 16 others, 
Working as Tailors in Ordnance Branch, 
222 Army Post Office C/O 99. 

By S.dvocate Shri H. Rashid 

- versus - 

I. Union of India through Secretary of Defence, 
Government of India, Ordnance Branch, 
New Delhi. 

The Director General of Ordnance (Service OS-8C), 
/7 . 	 Master General of Ordnance Branch, 
/7 •' 	 'rmy Headquarters, New Delhi. 

( J• .i \ 	1aster General, 

\ \ 	 ) 	eadquarter Eastern Command, Ordnance Branch, 
ort William, Calcutta. 

4 Commandant, 
- Ad'aiiced Base Ordnance Branch, 

-. 	222 Army Post Office C/o .99. 

By Advocate Shri S. Au, Sr. C.G.S.C. 

n 

Applicants 

Respondents 

ffThffl  

CHAUDHARI.J.V.C. 

The 17 applicants are employees working under the Ministry 

of Defence, Government of India, posted under the Commandant 

Advanced Base Ordnance Branch, 222 Army Post Office C/o 99 and 

are posted in the North Eastern Region. All these applicants appear 

to be attabhed to Tailor's job and belong to Tailor trade and carry 

out tailoring job for the Ordnance Branch. It appears that they are 

presently placed in the scale of pay of Rs.210-290 which is the position 

existing since prior to the Third Central Pay Commission. The applicants 

11/7 	- 
A 
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• 	the4r repeated representations their claini is being neglected by the 

respondents. The scale of skilled grade in the three trade structure 

on the basis of the recommendations of the Anomalies Committee 

vide letter of the Government of India, Ministry of Defence No.3817/DS/ 

OSM/Civ.1184 dated 15.10.1984 appears to be Rs.260-400 .....65%. 

-. 	2;•. 	It is averred by the applicants that at all times the Anoma- 

mittee has neglected to consider the Tailors as skilled workers 

It i2h hey have been representing from time to time. They further 
1. 

aver ctha the tailoring job is very important and an indispensable 
/ 

e Ordnance Department and it involves skill equal to other 

ones of workers who have been classified as skilled, namely, 

Painter, Cobbler, Carpenter, Book binder, Leather, Water Fitter, 

Brick layer, Moulder Grade "C", Boot repairer, Mason, Polisher etc. 

in different branches of Air Force, Navy, Army, yet they are not 

. pgnised as skilled workers. They are not included in the 

tlree Crade structure as yet. They had sent a representatión (o the 
- '-.- 	 -. 	V 	' 	•: 	 . 

p.irector General of Ordnance Services, Army Headquarter, New Delhi 

on 21.4.1992 pointing out that their's was an important grade and 

they were being deprived the benefit of three trade structure and 

have not been given any financial benefit prior to Fourth Pay Commission 

although their 	job is 	a 	hard 	job 	relating 	to day by day production 

of tailors job and it is a difficult type of work. It was further pointed 

nut .that prior 	to Third 	Pay 	Commission 	all trades of AOC 	were 

nonsidered equal in the çay scale of Rs.210-290 and that although 

other categories were placed in higher pay scale after the Third 

Pay Commission Report the category of Tailors 	trade 	was, continued 

as unskilled category and thus great injustice 	was 	done to them and 

they were suffering great financial loss. They requested Army Headquar- 

ters to 	include 	the Tailor 	trade, in 	the skilled category and to give 

them the benefit of pay scale accordingly. Again on 5.7.1994 applicant 

• 	-,1 



3 	 t 
No.1, ,  N.M. Paul, sent a representatiOfl to the Director. General of 

Ordnance Services again .pointing out that the Tailor trade was not 

/ Included In the three Y
ade structure by the Expert Classification 

Committee although the job of the applicants was a skilled job and 

-they were not - being given revised pay scales and necessary action 

may,' therefore, be taken. No reply was received to these representations 

nd no action was' taken consistently with the prayers. Hence the... 

applicants have approached the Tribunal by the.instant O.A. on 11.8.1994. 

They pray that the respondents be directed to treat the Tailors job 

s skilled' job, that the applicants be directed to be included in the 

three trade structure and thatthey may be allowed to draw skilled 

group grade scale prescribed for ..skilled job together with the other 

benefits and DA relief with effect from 9.11.1984. 

3. 	The grievance of the applicants i that thir claim t 

V 	eing considered and they ha.v.& being neglected all throughout. 

they 1iav. 	rndered' service for nearly ,  30 'years in the 

!h 	r''enie'd legitimate corn pensat ion and salary 

they are doing. This -injustice whiclvis being perpetrated 

We find that the grievane is genuine and neds 

oved. 

4. - , 	The written statement submitted by the respondents is 

not sufficient to answer the grievance of the applicants. The written 

statement is declared by the 'officiating Administrative Officer for 

the Commandant. All that is stated is that although Industrial Personnel 

belonging to, the same categories of job were placed in the semi-

skilled trades and further graded to skilled trade the Tailor trade 

was not coOsidered as semi-skilled or skilled by the Ministry of Defence 

vide letter dated 15.10.1984. At the same time it is stated that 

s per recommendations of the Arimalies Committee as mentioned 

in Government of India, Ministry of Defence, letter .  dated 28.1.1986 

13 categories of workers (as mentioned) were c6nidered for promotion 

as....... 

'r711 	lvi 	- 	 - 

-' 	--r 
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/ 	 as skilled/semi 	skilled. That 	indicates 	that 	possibly 	after 	the 	report 

• 	of the Fourth Pay Commission - some anomaly had :arisen and. the 

matter was referred to the Anomalies Committee and It had' recommend-

ed the 13 categorIes to be classified as skilled/semi skilled. We find 

• 	In - the list of those categories the following two entries: 

Tailor Ord Grade 

Tailor Mate 

should mean that the Tailor trade has already been recommended 

•\y- \ 	',::; r k, hs 
_..4' 	. c 

for promotion as skilled/semi-skilled categories. That, however, 

+er been given effect 	to and that precisely 	is 	the grievance 

applicant. 

- 	 - 	 . 	- 	- 	• 	* 

What baffles us is the statement made further on in the 

same paragraph of the 'Written statement. It Is stated thus: 

• 	 "The Anomalies committee has not so far considered .. 
Tailor, category as well as other 'categories of Indus-. • 

trial as well as Non Industrial personnel thus the 
to 	 Head of the Department cannot takeitany step to". .. 

'hni,hi 'r ....... promote such personnel. The power hai not(should. be  C 

."1 r 	 now) only been vested to anonialies dommittee." •. 

mR 	' 	 reference is made to th 	judgment in the case oft-Telecom Faototy 	: 

Jabalpur -vs- Union of India, 	CAT Jablpuri Betich Decision of 1990 

(CAT Journal). Frankly speaking,.' we are totally unable to unde'rstand. 

this part of the written statement. It is difficult to understand as 

to how the Anomalies Committee can remain in apimated suspension 

and whether it has continued to exist. It is also not clear as to 

why the Anomalies Committee is required to decide the questIon 

because it is not shown that any anomaly had arisen. It is also. not 

stated as to why the question has not so far been resolved and as 

to why it has not been asked to do so. The .reference given to the 

decision ol the Jabalpur 'Belich is not sufficient to locate the said 

decision. No Copy thereof has also been produced. It is also not explain-  

ed as to how the recommendation of the Anomalies Committee relating 

to Tailor ordinary grade 'and Tailor Mate still leaves the question 
cj1.vY' . 

of non-consideraticn of the TaiIor trade by the Cmmittee, The written 

tatemeht o'niy tries to protect respondent No.4 by stating that he 

, 

t 4  
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as the head of the department Is unable to take any steps In the 

/ \ 
	

absence of any recommendation of the Anomalies Committee. It 

/ 	
Is not shown as to why the Director -General of Ordnance or' the 

/ 	
Army Headquarters or the Ministry has not taken any decision on 

-. 	
the point. Moreover, the written statement speaks of promotion as 

skilled/semi-skilled workers. The applicants, however, have claimed 

only the categorisation as skilled workers and scale payable to them. 

V 	Perhaps that is being construed as pmotion by the respondent No.4. 

6. 	Neither party has enlightened us about the pay being paid 

to the applicants as at. present nor they have furnished any information 

s to.  the position after the report of the Fourth Pay Commission. 

Thus on the existing material as is placed before us and 

f i nd i ng some difficulty owing to paucity of relevant material we 

have no choice but to decide the claim of the applicants on the 

the existing material. 

/ 	c 	- 
'\The applicants have averred in paragraph 1 of the appflcation 

'thhthr b is a skilled job 	They have stated thus 	
- • 	 •• 	/J 	

•j • • 

\'-__- "The Tailor job is very important and indispensable 
job in theOrdnance Department (Branch) in the 
Defence Department. The inteltigensia required is no 
less than painter, cobbler, carpenter, Book-binder, 

• leather, water, fitter,brick layer, Moulder grade "C",. 
Boot repair, mason, polisher etc. ir(different branches 
of Air Force, Navy, Army, department, which should 
be recognised as skilled job and as such should be 
included them under the skilled group grade." 

As 	noted earlier 	In 	the 	representation 	dated 	21.4.1992 	they 	have 

stated 	that the Tailor job 	is one of the most important 	trades and 

Ordnance service. ,There is no denial of this assertion of the applicants 

nor it Is the case of the respondents that the job of the Tailors 

cannot be considered as skilled job having regard to the nature of 

the work performed by them in comparison with the work carried 

out by other trades who have already been categorised as either 

skilled or semi-ski'led. The, written statement shows that following- 

trades...... 

au 

1 	,.•q' 
- 	 - 

avu4 ite. 



/7 	 - 	- 	- - 	- 
1) 	Packer Ord Grade 

• 	
ii) 	Packer Mate 

• 	 111) Tentmender Ord Grade 

iv) Tentmender Mate 

•v} Ropeworker Ord Grade 	 • - 

;i) Ropeworker Mate 

/ vi\ Tailor Ord Grade 

ç
) 

iF Tailor Mate 

\. Chuckler Ord Grade 

Chuckler Mate 

 [Aster Driver 

 Sawyer Ord Grade 

 Sawyer Mate 

The 	nature of the work performed by Tentmender and 	Ropeworker 

cannot be 	involving more skill than required in the tailoring job. 

-; 	 We are not, therefore, cnvinced that 'bn' any rational groüñdt the 

• .pplicants cojd.  be 	tes1 as unskilled workers. It appear'"that 	- 

 
Are •teir category •-hs.. remahqdx to cQnderedts owing 	sher fl1ect 

	

- 	 on the parLof the authorities óoncerned " 	 • 

80 	 The particulars 8 given by the applicants show that' one 

of the applicants Joined the service In 1962, 5 applicants joined the 

service in 1963, one applicant joined the service in 1964, 2 applicants 

joined in 1965, 5 applicants joined in 1966, one applic.nt joined in 

1967 and only applicant No.1 had joined service in 1976. The applicants 

have thus put in si4e}e length of service and it is obvious that 

their services were found satisfactory as they have been continued 

in the job. Necessarily they have also gained experience in the work 

requir56d in. the Ordnance Department. That strengthens their case 

for treating them as eligible for skilled grade. In the absence of 

ny material being shown that the scale was revised and enhanced 

fter the Fourth Pay Commiss!on we can only go by the statement 

contained in the representation of the applicants dated. 2 1.4.1992 

- 	 - 	 -.. 	 • 	 I 

("4, 



• >1M1 
Indicating that their pay scale was Rs.210-290 and the skilled grade 

1 	 . 	 • 	- 

	

/---- •-•-• - - 

	 Drescribed under the three rade sfrucurTWas 'Rs.260-400. 	iimfn 

that these grades had been revised, with the length of service and 

/ V 	 the nature of work which the applicants are, performing Continuing 

• 	to pay them for their services in the old scale of Rs.210-290 (at V 

V 	 the rate of corresponding increase, if at all thereijas been any Increase) 	
V 

• 	appears to, us to be grss1y unfair having regard to the overall pay- 

V 	structure of Government employees in various departments. In 
V our : 

V 	

- V • 	 . yiew the applicants deserve to be included îñ the V category of V  skilled. 

the three irade structurewithout further delay as no 

been taken on their representations dated 2 14 1 992 and 

A copy of the letter of the Government of India, Ministry 

" 	 C1 	• efence, addressed to the Chief of Army Staff etc. on the subject 

• 	 nf fitment of Industrial workers In pay scales recommeided 'btlie 

V 	 Fhrd', Pay Comrnision.bearjng No.17(5)/89-b(Clkr-I) dat'ed •393 

has been brought toVip1L:notice. After referti to o rnnlr 

• ..dted 15.10.1984 and the decision of the Supreme d6ur't in WP112259-

66/1984 it contains the deciion of the President 
V 
 of India to the ffect 

V 	 that all the trades which had been granted the "skilled" grade from 
- V 

 semiskilled grade with effect from 15.10.1984 will now be given the 

benefit of the pay scale of skilled grade (Rs.260-400) 
V 
 with effect 	

V 

from 16.10.1981 subject to the other conditions mentioned in the letter 

V 

	

	 dated 15.10.1984. It also provides that arrears of pay and allowances 

will be admisible to the employees concerned including those who 

were in service during the relevant period, but are no longer in service 	V 

owing to retirement, resignation, death etc. In our opinion the applicants 

should also be given the benefit of this decision. 

	

• 	11. 	Bringing the applicants into the skilled category so as 
V 

- 	
to make them eligible for skilled grade Involves upgradatlon. From 

• 	 the aioresaid letter •it is seen that sanction of the President is required 	
V, 

rr-1, 
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INI  

- 	•-". •'r 	 : 8 : 	 '• 

I.  

for ,  the upgradation and onsultation with the Ministries of Finance
Sal  

and Defence Is also necessary to make the payment of arrears permissible. 

Because of these requirements it will not be open to us to make 

-•-- 	 oderbfpgidatjo or pymit of hiher rade arrea 	traiáy. 
.L- 

	

• 	 .We ,wouldt4y 	t1 that the respondents st41 take the necessary 
: 	 , 	 •- 	 - 

	

• - 
	

steps to'comply with the formalities so as to extend the benefit to 
- 	

. 	 4 

the applicants without loss of further time. 

• 
	In the result following order is passed: 

We direct. the, respondents to take effective steps for 

\\c obt,ØnThgJ he sanction, of the President and concurrencei of the concerned 

s of the Government of India to declare the applicants in 

• cit
ailor grade as •skilled workrs" and to grant them thereafter 

subject to the sanction, the skilled grade with effect from 9.11.1984 

•as prayed by them on the conditions contained Inthe Goveinrnent 

4()  dated 15,  1 \1984 as modified tby the decision of the Goverinhent 

Y. t:tif. flijdia contained in the letr:'dted 193. 1993. t l u I 	 I 

	

)fl 	
i, 	 u) 	We , 4direct the respodents td cäry 1  out th&' aforesaid 

	

• 	
.- 	•lt 

rercse within a period of 5three months fromi the date of corn m 1f 1 cat1en 

: 	 3Of this order and thereafter' subject to the' decision taien, f to'pay 

. 	the 4 arrears of pay and allowances to the respective applicants as 

-: 	• 	 be found 4 payab1e as a result of' granting 'antedated skilled 'grade 

	

• 	1 scale in accordance with the -aforesaid guidelines, 	'ithin a period 

of two months thereafter. 

13 	The original a'pplication is partly allowed in terms.of 

L  the above order.' 

14 - - 	Copy of the order should be forwarded to all the respondents 

ately. A copy also be furnished to Mr S. All, Sr. C.G.S.C. 

,. 	
Sd.'— VJCF CHAIfrN 

(Jud;ci!),•:.: 	••; 	 ,.:-- 	 - 

	

- Sd/... IIEMBER (AoMN)
• 	• 
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From 	Ramdeo Sah, Tent Mender and 52 others 
All are working under the Commandant, 
Advanced Bed Ordirnce E4ranch, 222 C/O 99 APO. 

To 

The t)e'fence Secretary to the Government; of 
South Block y  New Delhi. 

The Directc,r I3eneratl of Qrdirrce Eei'v:i, 
Mter General of Ord irce 11 r a n a h , Army 
Ffeadquarter, New Delhi1i0011. 

Commandant, 	Advanced 	I3aed 	Ordinanc@ 
Eranch 222 C/0 179 cPO. 

St_tb 	Reprtsent i.t :i on 	r'u sri t: ;o the ord 	of thc,  Guwah at I 
Etrmch of t h e CAT dated 	12.97 p.ed ;ir O.A. No. 
23E1/97,. 

Re ; Order of the t'uhatj 1er:c:h of the CAT clted 5.12.97 
pasBed in 0 .. No. 233/7 (amd?o 	h . 	Ore. —Vs-- 
Union of India & flr ) iii rec::tjnc the ut1derigned to 
file a repreentatjoj, within pno month in regard to 
the Z ub ject matter of the 0. A. t'i. th the further 
diction to the Respondents to tiisprie of the 

fl rprttat iou wi ;h in three monthn 

Sir, 

In 	reçja-d to the ii(bject 	mentioned above, 	we the 

undersinad, ssubmi t the 	follciwin 	for your kind 

Coni:id?ratior and nec:eary ct ion 

1. That the under iqred bion to four di. ii't; categories 

of 0 1'8c1 e 	vIz.. Tent Mender,  , Rcp Worier• 1  Cht.uuk I r' nd Cycle 

Fi:u:.', 	tni ;iliy 	ii th' 	'Jiffi', 	 were  

the EiRnle 	 p.y in 'he 	U d c:urde since 

t.h; 	 fj:;. 	i.H; Py Ccjuru,ni: omt 	it 	:1. 949. 	All 

th 	mp I o v e e 5, of the t rd iii .k I ) 1 ed 	rde In Mi Ii tary 

Eng.i rerint 	ervic:e airo rece:i vd omrnon c1e of pay on 

the rfc?mmendt I. on of 2nd nJ .rd Pey C;ocrrni uIon t i ii 	1981 

Hence till 1981, the pay Scales of the sifniirly 131twRted 

different trade were equel . 	'ever 	u.n 1ti. out of the 1 

traders in the ski lied jradci , some of the trade 	had been 

Attested 

ikI catd. 
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upgraded. This upgradatiofl in the scRieS of pay was made on 

the basis of the report of an expert coMmittee appointed 
in 

1981 which gave scores of point to the various çrades and 
on 

its basis recommended hiher scale of pay for si> 	
trades in 

the skilled ciracIe 	i.e. 	R!c.. 	260-400 wt 	teas the other 	trades 

of the same grade were termed as semi-skilieci and the pay 
of 

scale was recommended as Rs. 210-290/ 	
This anomaly in the 

scale 	of 	pay of employees of differeflt trades 
	within the 

same 	grade 	led 	to 	great 	dissatisfaction 
	amongst the 

employees of different Otrade within the skilled grade. 

The particulars of the underslfled containing 

their trades and date of enrollment i 	nne)d as 

NNEZXiRE. 

2. 	
That being thus aggrieved, the employeeS belonging to 

six trades viz. rioulder, Mason, Upholsterer, sawyer, Pipe 

Fitter and Plumber moved i;he t'$rit ptitiOfl uttder Article 32 

of the Con5tjtUt.D11 
before t;he $uprerne Court challenging 

the denial of higher scales of pay to their trades and 

refusal to ctive them as skilled grade. During the pendencY 

of these writ petitions before the Supreme 
Court, the 

overflmPflt of India filed its affidavit wherein it was 

ptated that in accordance with the recomm, I endations of the 

Third Pay Commission which was accepted by the Government, 

an e4pert classification committee was set up in 1974 to 

study and evaluate the job content of all industrial and a 

few specificallY selected non-inrJustni 	sobs in Defence 

• Establish(rnt and to correlate the evaluation to suitable 

pay sca) es within the framework of the recommendation of the 

3rd Pay Commissi°fl The Commission submitted its 

recommendation to the OGoverniflent in 1979. it recommended 

• 	44)ocaIe. 	- 
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nine pay Sculesi for the J.ndiistri i wcirker 	'fter applying 

tIi 	tecriqL'e of 3t:b eval ut i on fol itW I vj c., the perit r4tinQ 

. 	 to EbtCcj in the 	1 fi thvit nf 	the 

finiiien tht the 	'der3 er' iLd h the 	ernment to 

.mp I ecncnt the Iec i, ion of the Crrrnittee on il: toIer I 	19B1 

The pp1icatlon i not directed agaJnt any particular. 

It has been nide aairmt; the cc.iit:inuou wrong niitt the 

underigned in i'ejard to deeuud denial by the f1c!,;j,-3on&mts In 

p1 u ii the trade of th underigfled vi 2 Tent Mender, Rope 

Workcr., Chuck 1i' and Cyc: Ae Fitter into .1 .1 ec..1 qrade and 
/ 

et.idirc 	ther the 	ki led çji'de of F 	?O--'IOO/ 	frorn 

UctoIe' t,, 	1901 in pur'un:e f the iovernment of mdi a 

EU7/Dt3(flZ:I1) ,',viJ04 	dt'd 	j5_ 1O34.. 	The 

unicjned 	had 	çgitabed their' grvrie 	before 	the 

L aboVP COMOO 	(Ceritrt1 , fl j çtrh 	Road, 

Cmari, 	wa;i-701003. However, vidr orda'r 	dated 

12./ .96 the 	ic.3tart Latour Comiriic.'fler (Cntra.) closed 

the diipte on the 	ound ;ht a iim 1 i' eer cannetOd 

with the underEicfled 	rievancO i 	pendiriç before the 

&ipreme Court and in vi 	of thc' perJency of thL case 	the 

tiipute 	ried by 	the undei'igned I., €rfc' I e 	the Pti.tiU1t 

Lbour Cofl)flbiiOfler 

 

wav, 	
the Joresald 

SLP wu d:ini:ed Li the uprcu' Crrt nd the 

uner'it10d f led yet ai ther' repre.entat on dc$ed 19.11.96 

bfore the Cornamd ant , 222, dvancftd d flrctin 'e Eranch 

brin'.1fl'3 tc h1 notice the afreaid • ,iwever the 

repeeentatiofl did not evoke any repone. The 
underifled 

4;1'eftr ii l,d OJ-. No. 257/95 on 1.' 12 9'6 before the 

	

Hon 1,1 e CAT , tuwaht . Br,h • The 0. 	s adrl 1. ted on 

18. 12.96. 	£3ubeqUefltlY 	due 	to 	certain 	unavc.idable 

- 



ft~ I 6_,~ 1 	
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circumstances for the purpose of removing certain mistakes 

that had cropped up inadvertently in the O.A. this Honble 

Tribunal allowed the withdrawal of the aforesaid O.A. with 

the liberty to file it afresh vide its order dated 29.7.97. 

Accordingly, the instant O.A. is being filed before this 

Honbie rribunal. 

That in the case of the Writ Petitioners who had filed 

• their Writ petitions before the Supreme Court the pay scales 

recommended by the Committee were made available to their 

trades from October 15, 1984 (pursuant to the letter of the 

Chief of the Army Staff, New Delhi of the said date). The " 

Writ Petitioners therefore had demanded that the benefit of 

the higher pay scale recommended by the committee be made 

zvaila1e to them from October 16, 19E1 and their grade be 

treated as s illed grade With the scale Ps. 260--400/. 

- That the Supreme Court gave its decision 	in the 

aforesaid Writ petitions No. 1229--66 of 1984, on March 1, 

1989 [reported in 1959 (2) 9CC 2993 and directed that the 

Writ Petitioners belonging to the trades such as Carpenter, 

Mason,, Painter, Upholsterer, Plumber, Pipe Fitter, Sawyer 

and Sign Writer are entitled to be treated as belonging to 

skilled grade and therefore be given the skilled grade of 

Rs. 260-400'- from October- 16, 198.t 

Copy of the abcivenoted decision of th e 1731.;premu 

Court reported in (1.909) 2 6CC 299 is arne>ed as 
ANNE XURE'--13. 

 That placing the reliance upon the aforesaid decision of 

the Supreme Court, Shri Nripendra Mohan Paul and 	16 	other 

' 
SIR  ____ 



undei-içtnd work a 	Ta i iotr Ordinance BrRrtch 222, 	APO 

fi 1d O.A. No. 	134/94 bethr h€? 	Hun b i cAr, Guwahati 

In their 	 i:h pryer,  t?:4 tih 	to treat 

th 	t;'ade of T I lor as k iii ed trade and to a ccci rd ski lied 

qrdi 01 	. 26O-4O/- from I 10. €11 r'vi d to ks. 9O 

liQ0/- I ' rcwii 	 The Hon hi CM Ght i tnch iii I 

judg4liQnt dtcJ 19. 10.93 p1 in O.A. Ncs. 15/94 i1 lowed 

the Oriçin1 Application and grantc3 the r1icf to the 

udrned therein. The Spec:i1 L e a v e Petitin 'filed 

aaint the ,judçnent of Hon b e CAT, Gutma.hati Pch was al so 

di;m:i Eted by lh Supreme Court Sube.equen t i y, Government 

of 	Ii,cit 	N:(r±try 	f Df'': 	vId 	i 	)1.ter 	No. 	NtO/03- 

20'7•-!.c/D (C v.1) 	dated 1t 	 i:nvyc1 t-h' 	nc:tior 	QI 

the President granfinç the 5 ki 1 ld ç4racie of fl. 260400/ 

frorii j 6 . 	EU rev id Li Rs ,, t0- i C)0/ 	1 rmI 	E16 to the 

aoreid 17 urcrined working a r, TaIior 	under the 

Ccnmndu j; Advanced Etc(:d (]rd n.ru: e Err:h • 22:2 C/C) APO 

Copy of the tovernrn?Il t ('1 	Jnd i 	• 	1 	t ;e r 	d i.ted 

Ir5 , 10.96 1ii-  annexted AN41"IXUF1E—C 

rACiG OF 'HE: FfESENT c;t: 

6. Th a t the undericncd as ttated above who bethnq to four 

different 	br-~Wes of Teri; 11irder, Rope Wc,rkpr' , Chw:k ler and 

Cyc Ic 	Ifer ure e ti ll 	rieveI j.nasaiuch 	the.r 	ra. si 

h'ie r1u: heri qrnted the t 	of 5kil l ?d 	 and thus 

they Rre 	frived of the hic4her c&l of R. 60-400/— which 

has been reviicd to R. 901300/- from I ,, I 	All these 

underEcicjned 	Irl r, 7, t;ated epiier Ftre wo rdrç 	under 	the 

Ccunmandanb, Advanced Fiaed Ordinance Branch, 222, C/U 99 

.ttsto 

el 

ocat' 
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APU). 	The empyees 	rincl a TailOrs in the 	
id Uranch 

lo  

who till the dcc jiofl 
of this lion bie Tribunal weie getting 

the equal grade like that of the present 
_A ,-I dersigned are now 

getting the higher grade of Ra.. 20-400/- from 16.10.01 

revised to 90-i0/' 
from 1 1.86 due to the judgment f 

this HonblC Tribunal paaed in O.A. No. 18/94 imi1arlYi 

the Writ petitioners who had filed the Writ petition before 

the 3upreme Court amntianed earlier belonging 
to the 

er, Maor, Painter, tiphcilt er, Plumber, 
trades like Carpent  

Pipe Fitter, 3awyer and Sign Writer have also been granted 

the kil led trcd iran 16.. 10.01 

7 	
Th at th undreicned elong1I1c4 to the trde• of Tent 

Mendcr, Rope Worker, Chuckler' and Cycle FittCr were Dnct 

irn 1 rly eitated 1 ike ht of the above 
mont 

i 	 u 
ined Writ 

Pet j 	fl 
Øere b.efore the Supreme Court belorJc!lflc to the trade 

of Carpenter, Maaoi1, Painter, Plumber, Pipe Fitter etc. 

SimilarlY they tiIePe 
equallY placed earlier like that of 

TailorI lqof+inq under th e  Commandant, Advarfled. Based 

Ordinance Branch. It Ia itated that the tredes of the 

undersigned in terms of the nature of work requires as much 

of akill and proficiencY aa that of the trades 
which have 

been granted the statusa of skilled 
trade. Asa such the 

fldeT'Sigfled are entitled to be given the S tatusa  Of saki]ed 

trade workc?r1 with the h:Lqhe' scale belonging to sakilled 

trade j ?. R. 70-.400/- from 16.10.01 revisaed to R. 950--

100/ fvoir 1 • 1.06. 

B. 	
That the nature of job perform by the 

requireS a high degree of sakill as stated earlier. Hence not 

granting the statUs D li skilled trade to the job perforated by 

t any basis and the claflsifiCatb0 
the underSi9ed is withou  

pttteó 

jjojj 

U 



thus macic between the tradet of the under içried and of the 

other trades that have been qranted the status of skilled 

trade is not tt all reasonab 1 	the same he i nq t4 i thout any 

intl1irjib1e 	dlfferentla 	and rational 	and 	objective 

crteriei. 

9 	That ac stated earlier, the cioverntnent of IndiU Ovide 

its letter Na. 
dated had, on 

the unanimous recommendatiOn of the Anomalies Committee, 

conveyed the sanction of the President pçrading certain 

number,  of jobs from ?mi-ski 1 tecJ grade to ski 3.1 ed grade. 

Fursuni: to this letter, the eover'nment h$d also opened the 

doo'c br l'rer.h induction to the skill cci trades from, the 

nemi-skilled trades., It tzas, therefor9, ws expected that in 

purance of the said letter, the coptnt authority would 

take iuttable act.ion ci>iminirg the nature of work 

) OQperformed by the eniployces belongIng to the ifferent 

t r ,-3 d ev. and to fake an appropriate decision in regard to 

granting the skilled grade to those very trades which 

N?quire sufflcicrit degree of skill and proficiency. 

Ltnfort.uiiately n the c.aie of the under grtcd, no such OstLidy 

was undertaken and as such, despite their trade belonging to 

th category al sk :1. 11 cci trade bias dep r A ved oi 	tch a status 

• and was continued to be regar'deci as semi '-s.ki.ileø. trade 

reu1 t nc, in the emp ioyec working under I t getting the 

$CffliSkilIed grade of as.. 210-290/ ln'al the ki.led 

• 	grade 	Rs. 260-400/-. 

Copy of the letter dated 1.10.E4 is anneted as 

ANNEXUR 

r 'fir 

- VR)-O/' 

- 	 -, 
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That az stated earlier, the copy of the letter of the 

Government of rndia dated 15.10.4 (pursuant to which 

recommendations of the Anomalies Committee which wa% 

constituted to resolve the anomalies arisinç out, of the 

recommendations of the 3rd Pay Commission, were implemented) 

were sent to the concerned authorities of different Branches 

of Army,. The Headquarters, Eastern Command, Fort William, 

Calcutta vide its letter c1ted 14.10.15 insued appropriate 

directions to the concerned Branches of Army under the 

Eastern Command for their views and suggestions in terms of 

the Government of Indias letter dated 15.10.E4 It is 

stated that as a result of this number of semi-skilled 

catcjories like Book Binder, Boot Maker, Leather ,  Stitcher, 

Engine Driv, Upholsterer etc got the benefit of skilled 

category. Morvcver, few mor'e categories like Blacksmith, 

Carpenter, Coppersmith, Electrician, Fitter, Turner, Welder 

etc. were also approved for introductlo to f l iot-i ly skilled 

grade-I I and highly vki lied qr'ade'-I lJnforLunately the 

trades to which the underiç4riecJ heloncj viz. Tent Ilender, 

Rope Worker, Chuckler and Cycle Fl t.ter were ignor'ed. 

Copy of the Headquarters, Eastern Command letter 

dated 14.8.8 is annexed as ANNEXE-E. 

That the undersigned having failed to get the redressal 

of 	their 	grievance -"nrnachpd 	the 	Regional 	Labour 

Commissioner (C), 1, i istry of Labour, Government of India 

vide their ailplicatiot, dated 30.1.96. In their application 

it was stated that trade:tn like Tent Mender, Rope Workers, 

Chucklers, Cycle Fittrrs 2tc. who had been discharing their 

duties in the Depot since long period were not given the 
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benefit of three grade structure similar to other trade like 
I 

Painters, Carpenters, Sawyers, Blacksmith etc. It was also 

táhd Mat the employees belonging to their trade are 

perarhing very risky jobs in field area/peace area in 

cohihon to other trade and that their t.rade requires high 

deSe of skill as admitted even by the AnomalieS CQmmittee 

in ts report Therefore the prayer t1jaz made to çi ye them 

tIe status of ski1ld trade with the pay of iklied çrade 

vi'. R. 20-400/ rev iied to Ft. 9Q-1OC/ from  

Copy of the application dated 30.1.96 is annexed 

as 

12 That in response to the application filed by the 

undersigned, th e  office of the Labour Commissioner called 

uporr the Commandant, 222, Advanced Based Ordinance Branch 

fat its comments. The Commandant vide its letter dated 

1.2.96 offered his comrnentE5 wherein at par-içjraph 4, it was 

specificallY 	stated that 	the recammendr3'iCifl 	of 	the 

Anomalies,  Committee have riot as -far been implemented i fl 

Defence Establishment by our higher I4qrs/Mifl of Def,ence and 

Tailor, Chukier, Tentmerider, Ropeworkers Sawyer and Bicycle 

fi ttr categories have not been conmid*3reci for protiu.)tioil a 

skill/cemi skilled In three grade structure" 

Copy of the letter dated 1.2.96 is annexed as 

NNEJt&ftL. 

13. That the office oi the Labour c:o11 -1miiCr1er vide its 

20.3.96 
called upon the Commandant, 222, 

letter dated  

Advanced Based Ordinance Branch for conciliation. 

- 

ILj 
MOLML 
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Copy of the letter dated 20.3.96 is annexed as 

14. 	That subsequently on 12.7.96 on heh1f of Advanced 

Dased Ordinance Branch, a letter bearinq No. 1509/Court 

Ce/155-94/ca1 dated 12.7.96 was produced before the Labour 

Commissioner. In the aforesaid letter, it was stated that 

the Army Headquarters has fi ld SLP açiairui; the order of the 

CAT, Guwahati Lench on 25.5.96 In the Supreme Court in a 

similar matter. In view of the aforesaid information, it 

WS stated by the Advanced Based Ordinance Branch that it is 

not in a position to take further decision in the matter 

• 	 till the pronouncement of the judgment by the Supreme Court. 

The learned Conciliation Officer taking note of 	this 

information decided to close the dispute with an Observation 

"...,. the Union also agreed to the point of viela) expressed 

by the Management. They agree not to pursue the demand of 

the Judgment (sic) by the Apex Court is delivered. Both the 

par'ties further agree to continue bipartite discussion in 

the matter." 

Copy ofthe order of conciliation Officer dated 

12.7.96 is annexed as NfXlJRE 

th. 	That subsequently, it was learnt by the undersigned 

that the SLP preferred by the Union of India against the 

Judgment of the CAT, Guwahati bench dated 19.10.95 in OVA. 

No. 15794 was dismissed by the Supreme Court and the 

Government of Indlavide its letter dated 15.10.96 also 

conveyed the sanction of the President granting the skilled k 

grade of Rs. 260-400/- from 16.10.81 ,'evird to Rs. 950-

15001- from 1.1.86 to the uridersiçjied of the aforesaid O.A. 
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I . 	 working as Tailors in the Ordinance Branch, 222 	C/U 99 	APO 

thereby irnlementinc 	the 	iud 	nent dated 1910.9 	of 	the 

Honh]e CT, tuwahati Benc:h passed in O No.. 	158/94. 	The 

Ufld€riqnl?d thcreaf tei' 	brni tt;ed 	yet 	rc:lr r,resentat ion 

dat 	19.11, to 	the 	Crinmncrt 	22. Advanced 	Based 

Ordinance Jrrjch whCrI?tfl 	they hrouht 	to 	the notice of 	the 

latter the 	uhseqent 	d e vijients 	and requested 	that 

necary ztepT may be taken to declare the skilled grade to 

the tradez of Tent Mender, Rope Workers, 	Chuckler and 	Cycle 

Fitter. 

Copy of the repi'esentation dated 19.11.96 is 

armexeci as PNNRE-1. 

That sub quentiy the undersiqned filed O.A. No. 287/96 

on 16.12.94 	before thit5 Hon'hle Tribunal seiking 	the 

redres1 of their qrievnc:es, On 10.12.96 the aforesaid 

as eldnlitted by this, Hon h 1€? Trihuni Hcwver, after 

the pendeniy of the said O.A. for a period iif more than a 

yec-, d u e to c ir rt a i, in vr'oidth1e cirsrntances the 

under'inecJ vivre c:osnpei I ed to wi hdri' their O.A. because 

inadvertently crtiri mistakes had cropped in the averments 

made by them in their O.A. The Hør'ble Tribunal vde Its 

order,  dated 297.7 •1ioed the withdrawal of the O.A. with 

a liberty to filrx a fresh O.A. 

Copy of the order dateri 29.7.97 psed in O.k. 

No. 287/96 is annexed as NNEXRE-!(. 

That the underiBigned therefore fi 1 ed a fh Original 

app3 i at ion be ing numbered O.,A.. 238/97 heftre the t3auhat 

Rench of tile C.A.T. The aforesaid lJ..A. filed by the 

undersigned was dispciseci by the Hon'ble Tribunal vide its 

EME 
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2Sie ol1ow 	docut e1tj to thc iub3eot 

are agjit fez taz'dt 2erewj for er1y disposal • 	of th 	Pressrnttio E!t your =d 
• (a) 110noble ckr Cuwahati Order 4atd 05 Da 97 

(b) zQ  
leU%l6r dt 31 Dc 97 alongjitL, RppreSentation  and oth 	

with curt Nate Ko B/Gefl/131/ • 058C(it) dt 3.6 Jcn 98,. 
• 	 (c) ML 

 

Of Dof X.D, to 21 D(Q,II)/97 cIt 8 Jan 8 with • 	 it mc1 i, CAT Qehatj Order cIt 06 D80 970 
• 	(cI) PlLn o Doz I,D. No 51...0 (O.fl)/98 dt 19 Jan 98 - 	a1j  

Ropref;,untation tn othc'r connected paper. 
(e) 222 	L) lttr No i5)9/Court Ca/xJEsT dated • 	 13 eb 98 (Cxt5 ilvm COmdt 222 AB0i on the Ren. tin) 
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I)irectorate Gencral of Ordnance Services 
Master General of Ordnance Branch 
Army Headquarters 
DHQ P0, New Delhi — 110 011 

I:  
1 

/ 

( i i ) 

Shrj Pf< liwari, L.L.M. 
Advocate 
Guwahati High Court 
Masjjd Lane Santipur 
Guwahati — 761 009 

'is)— 
August 1998 

IN PUR SUANT TO ORDER QESAIUWAHATI 	CHDTEDO5 1297 PSSED LNo.2/97RAMDFOgHA 	 Vs OF INDIA &O 
Sir, 

1. 	Please 	refer to corresc.orldeflce resting with 	your 	letter dated 25 April .98, regarding disposal of 

263/97 	
representation pursuant to Order of CAT, Guwaiati 	 in OA No.. 	 Benj1 dated os December 97 in 

The representation  others 	 submitted by Shri Ramdeo Shah &. 52 
has been examined in detail. Firstly, all the 53 mdi- 

viduals hve filed a single representation which is against Govt 
of India's decigin No 22under Rule 3 (2)  Rules, 	1964. However, being 	 of CCs (Conduct) 

a direction from the Hon'ble CAT, 
the issue has been examined threadbare and Our comments are 1contajne i  in succeedjn,3 paragrap1s 

The categorisajQfl0f four trades viz Tent Mender, Rope Workers, Chuc;;lers and Cycle Fitters 
(i.e. the posts being held by the applicants) is bated on the reconIIendatjons • Classjfjcatjoi 	

Committee constitute d consequent to recoof Expert
rrIffenda_ tions of 3rd Central Pay Commisj

n 3rd Central Pay Commission. 	
0 

and Anomalies Committee 	o  

. TheExpert Classification Committee (ECC) was constituted 
to study & evaluate job contents, on Point rating basis and proper 	categorjgj01, of 
Defence 	 industrial workers under 	various Estab1js,ent5 Based on the recoI1endatjons of the 
committee Ministry of Defence notified the following categories 
of industrial wor(::ers vide their letter No. 
cia t.e d Ii May 1983 — 

Un.skillCd 
 

Skilled 
Highly Skilled_Il 
Highly Skilled_i 

P/2.., 

vJ 

/ / 
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• 	.: 	
.:. 	 .. 	

0 

	

/ 	
9 

• 	
. . 	 2 

: 
5 	The •above classification was examined by the Sipreme Court 
in deciding Civil Appeal No.3999-4025 of 1988 in the judgement 

• 	delivered on 13 July 1993 and. the •sarre has been: upheld. 

6. 	. It will be seen frornthe. representation of the individuals 
that they have prayed to - 

(a.) treat, the j  ob of Tent Menders, Rope Workers, chuck-
lers, and Cycle FItters in 222 ABOD C/O 99 APO under the 
Govt'of India, Ministry of Defence as skilled trade there 
by granting it skilled.gr'ade 'of Rs 260-400 from 16.10.81 
revised to Rs 50-1500 from 01.01.86. . 

(b) 	pass such order/orders as.may be deenied fit and 
proper in the facts and circumstances of the instant case. 

• 	 . 	
7. 	In 	accordance with Minsitry '. of Defence letter 	No. 
1(2)/80/D1ECC/TC dated 11 May. 83 and No. 3317fDS(O&M)/Ci'v 1/84 
dtCd 15 Oct 84 and the fact that th ca.tegorisation of these 

ri 'four rades as sei-skiUed was done by.an  Expert Committee, it 
,j5 not feasible to treat these trades as skilled and grant therr 
pay. scale of 'Rs 950-1500 from 01.01.86. LVth' and ' Vth' Central 
Pay Commissions have also' not recommended' any changes in cate- 

	

• 	

0 • 	 gorization. of these four trades to which the applicants belong. 

	

• 	 • 	

. 	'8. Wi'th the above comments, we' would request you to apprise 
the 'individuals of the, above position. 

Yours' faithfully, 

•' O 

/3(Iin )0 	

0 

•• 

0 

: Cdjon'l 	• 	
0 	 . 

Director Ordnnce Services (:Personnel) 
for Director GeneralOrdnance Services 

Ste 
t4 1  
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- 	ANt'JEX 	- 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CUWAHATI BENCH 

Original Application No.202 of 2000 

Date of deosi.... This the 17th day of May 2001 

The::Hon'ble Mr Justice D.N.. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K.Sharma, 4dministrative Member 

Md Ashraf, 
Civil Tailor, 
'No.44253, ARC, Shillong, 
Order No.M.T.42/2 MES, Power House, 
Happ Vafley, Shiflong. 	 Applicant 

By Advocates Mr S. Ali and Mr B. Seal. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Defence, 
New Delhi. 

• 	 2. The Comrnandant, 	 0 

L. 	Assam Regimental Centre, 
Shillong. 

• 	3. The Directorate General of Infantry 
General Staff Shakha/General Staff Branch, 
H.Q. P.O. New Delhi. 

Advocate Mr A. Deb Roy, Sr C C S C 

0 •  

1I 

•'••' / 4( 	 ____________________ 
;•:' 	cTSL 

CHOW DHURY.J. (V.C) 

This case is squarely covered by the decision rendered by 

the Tribunal in 0.A.No.158 of 1994, Shri N.M. Paul and 16 others vs. 

Union of India and others, disposed of on 19.10.1995. 

 The applicant is g Civilian Tailor working under the respondents 

with effect 	from 	20.4.1978, in 	the 	pay 	scale 	of Rs.200 	to 250/- 	per 

month. The applicant submitted representations bfore the authority 

requesting the authority to remove the anomaly in the pay strueture 

j 

1 

Respondents 

0 R D E R (ORAL) 



h- ,  
and to grant him the pay scale of skilled employee. In the neantith 

seventeen other persons, similarly situated, moved the Tribunal by way 

of O.A.'No.158/1994. The Tribunal after hearing the parties disposed 

of the said application with the following directions: 

"i) We direct the respondents . to take• effective ste ps for 
obtaining the sanction of the President and concurrence of 
the concerned Ministries of the Government of India to declare 
the applicants in the Tailor grade as "skilled workers" and 
to grant the m thereafter subject to the sanction, the skilled 
grade with effect from 9.11.1984 as prayed by. them on the 
conditions contained in the Government letter dated 15.10.1984 
as modified by the decision of the Government of India 
contained in the letterdated19.3.1993. 

ii) We direct the respondents to carry out the aforesaid 
... exercise within a period of three months frorn the date of 

corn munication of this order and thereafter subject to the 
decision taken, to pay the arrears of pay and allowances 
to the respective applicants as may be found payable as a 
result of granting antedated skilled grade scale in accordance 
with the aforesaid guidelines, within a period of two months 
thereafter." 

In terms of the aforesaid order Presidential sancdon was issued and 

order to that effect was issued vide ]etter No.MCO/0.S-20/785-LC/D(Civ.I) 

dated 15.10.1996 granting Skilled Grade to those seventeen Ep.plicants 

of the aforementioned O.A. 

3.. 	In the circumstances, the present applicant, since similarly 

situated, is also entitled for similar benefits. 

The application is accordingly allowed. There shalL, however, 

be no order as to costs. 

Sd/ VICE CIAIR11AN 

Sd/ MEM8E (Rdm) 

vu ce 

:l IdicIgl) 
s,icI Admin rh'c Tj 

.wsat' 	In'..eft 

/ 

VP 

C 

.1 



CENTRAL ADMINIST1TIVE TRIBTNAL 	 iV 	? c 

	

00, 

	 GUWABATI BENCH.  

Original App1icaton No. 196 of, 1999 

'ate of decision : This the 3rd day of May, 2001. 

Hon'ble Mr. Yustice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, Member (A. 

Shrj Ramdeo Shah, 
Tent Mender, 
working under the Commandant, 

	

- 	 Advanced Based Ordinance Branch, 
222, C/o 99 APO & 52 Ors. 	 ...Applicants. 

By Advocate Mr.S. Sarma. 

-versus- 

1. 	Union of India. 
through the Secretary of .Delenc.e, 
Government of India, 
South Block, 
New Delhi. 

• 	2. ,. The Director General of Ordinance Service, 	-. 
Master General of Ordinance Branch,;'.."' 
Army Headquarters, . 	.' . 
New Delhi-llO011. 	k. : 

3. 	Commandant, 
Advanced Based Ordinance Branch, 
222 C/o 99 APO. 

. - By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

jl 
ORDER(ORAL) 

•. 
CHOIWDUORY J. (v.C.). 

..Respondents 

The applicants are 53, in numbers. All are working 

under Commandant, Advanced Based Ordinance Branch, 222 C/a 99 

APO. They are serving in •differen't categories' of trades such 

as Mender, Rope Worker, Chuckler and Cycle Fitter under semi. 

,skillcd grade. The common grievane of these. applicànts'are-'the 

purported denial in placing. the trade of the applicants into 

skilled trade and extending of skilled grade of Rs. 260-400/-

from October 1981 in pursuance of Government of Indias letter 

No. 3817/DS(O & M)/Civ-I/84 dated. .15.10.1984. The appiciants 

Advocato  

'LI 

- ,. 	_• •-* 
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W agitated the matter before the concerned authorities and evoke 

/ 

	

	
any response moved the applicants before the Tribunal 	 \ 

assailing the legitimacy of the action of the respondents. 

2. 	The respondents submitted its written satement 

denying and disputing the claim of the applicants and 

supporting its action. Mr. A. Deb Roy, learned Sr. C.G.S..C. 

- referring to the communication dated 15.1..1984 submitted that 

the cases were thoroughly examined by the respondents and 

• thereafter took an approprite decision. Mr. S. Sarma, learned 

counsel for the applicants brought to •our notice the decision 

rendered by the Supreme Court: in the case of Bhagwan Sahai 

Carpenter and Org. VS. Union of India and Another. reportedin 

:1989 2SCC 299 wherein Supreme Court issued writ of mandamus 

• 	. : 	•,directtngth Union of India- respondent no. 1. to:. extend - the 
7. 

bene \  of pay scale. of skilled grade •.to those petitioners 

workas Carpenter, Masson, pinter, Upholster, plumber., 

4. "  pipe 	ter, etc. under skilled grade. Mr. S.Sarma, learned 
-: 

counsel for the..• applicants also brought to our notice to the 

: deision. rendered by this Tribunal in O.A. No. 158. .oi.. 1994 

. dipoed.. 	 g.ivn.g .simiiat.benefit-. ta:. tfls;e 	:tc. 

applicants who were working as Tailor as skilled worker. 

though similar plea was taken by the respondents. Mr. :S.  Sarma 

further 	submitted 	that 	the 	decision 	rendred 	in 	the 

:  aforementioned .O..A. was taken up to Supreme Courtandthe 

Supreme Court rejected the Special Leave Petition. On 

consideratfon of the factual matrix the applicants of this 

case are also similarly situated. Admittedly these applicants 

are rendering their respective servicesunder the r.espondents 

more than •30• years. Some of the applicants joined the service 

on 4.4.1959 and some of them in the year 1961 save and except 

Shri Basumata -ri who joined in the year 1983. The applicant 

have .put considerable length of service and obviously their 

services were found to be satisfactory. The working experience 

they have gained necessarily strengthen their case treating 

.10 



rr- 

them eligible for skilled grade 	We do not find any 

/1 
justifiable reason to deny the benefit of skilled grade and 

scale 
to. the applicants. In the circumstances we allow the 

' 	
application with the following directions 

i. 	The respondents are directed to take effec tive steps T for getting the Presidential Sanction and concurrence 

of the concerted Ministries of the Government of 

India to declare the trades Tent Mender, Rope Worker, 

Chuckler, Cycle Fitter as skilled workers and 

provide the benefit thereafter subject to the 

sanctiofl, the skilled grade with effect from 

• 	 9.11.198 4  as prayed for on the conditions contained 

in the Government letter dated 15.10.1984 as modified 

: 	
by the decision of the Government of India contained 

in the letter dated 19.3.1993. 

	

ii. 	The 	respondents shall carry out the aforesaid 

exercise with utmost promptitude and at any rate 

within znree months from the date of receipt of a 

- 	
certiz-ec copy of this order and thereafter sub)ect 

1'tO the aecision taken to pay the arrears of pay and 
...................................................... 

I ) ..,j.a11OwaflCe5 to the respective applicants as mywbe 
rA 

-_ 	founc cvab1e as a result of granting antedated 

skilled rade scale in accordance with the aforesaid 

• 	 guidelines within a period of two months thereafter. 

The resoondents are also directed to extendthe said 

• . 	 benefit to the applicants who have retired during the 

pendencY of this application. 	. 

	

3. 	-The application is allowed to the extent indicated 
	L 

a bd v 

-- 	 - 	--• -• • t0 	 -.VICE .. - 	.-.-• 

• . 	
. 	

Sd/ MEMBER (A) 

stJoe C'!1c,t J) 

• 	.•• 	. 	 • - .qTrT 	
1flfiJ 	9•T1 

trd 	 C.rrtr Admlfltatie Tdbumd - 

Guw2h2tl B*vch. Guw2ha04 	(/ 
0k ) 	 •. 

S 	 • 	 ... 	 • 	 . 	 . 	 .-..• 	 - 

.----- . )( - - .• 

ptt 

\yJ  
dVoca 
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AND 

0 

Unjo 	of Itidja tFu.ouyh the 5Ucrery 

0 	 'of 	Dfrice,overuinei 	Of 	Ihdja, 
Soubh 

 

13i 00k, 	New DeLhi th1uqh 	Lhe 

0  

0  

DJ.rc,r 	rj 	 fl!u Service, 

uej 	Qrdjtice Lanch, 

Army U 	dq'jc9, 1&eJjj 

flePteereaby 

0  

i ee ordjt, 
Deot, 	222,99 A '4 

j 
 •. 

0 

0 	- VS 	•• 	
H 

1 • $hj 	n1eo, •Sh, 	Tent 	t1endj 
.2 	ShrL.'s.4ohj 

3, 	shri ',Dhobj 

Contd,,3 

Postal H , 	
0 

• 
• 	

4yOC 0 

•. 	

• 	
•. 
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4/ 4, Shri P,flani H'iJan Tent Mender 
5 • Shri JBsbhadLr ...do... 

6, Shrj P. Ram 
-do... 

, Shri Dhn l3ahadr 

8,. Shri.Joge,'jd Sali -dod.. 

9, Shri U.C.13ungraçj -do... 

1, Shri D i RaJku,nar .' 

11, •Shrj Jemadr.Mafjto -do... 

l2,.ghrj Dhoz Pha 	Cherj 	-do 
1, Shri, ft,c,Thajtur: -do... 

 SIr .D.U1tSh -do 

 Shri fln Shbjt RaL -do- 

16 4  Shri IarnjL..aday. 	. 

17 &  shri. Gu1jr 	s$z -do... 
1(3 k  3IirJ. N,Sj.31fl 	

. -1o... 

shd. N,U4Igrnajl ..do.. 
2b 4  

21 S.hrj s1sa1. vdo- 
22• 

23 6  

hrj 

Shri 

pahadur,do- 

PC.3arkar 

 Shri t4angaL iai, -do... 
 Sh K4P,pS.. -do 

26 Shri fl,Thku. 

.27. Srj Idirde.sjflgh 

28, Shri Kalmuddttl 
•1 -do... 

S,hrl. 
.mdo... 

(opj1am -do... 

31, Shri s,jj -do_ 

3 Shri okil : 

33. Shrt Id Moharnd:: -do... 

#Abt ..  

•1 

I 



I H 	ct 

/  Shrj Ram Prit Rai.4rohtMender 

/  Shr.L Shivji 1IariJ 

36, Shri J.Li.Upadhay, RdOe Worker, 

 shri K.L.UpadIiya 

•  5hrjJN.praeadL . 	-do. 

 ShrI. TR,ha.nua 

 $hri 3 	.Priaad 

 shri Ram flaiaym 	-do- 

•  shri 1çshj, 	do_ 

4. ftiriTek.8jt1cJh4.. Chukier 

•4,. shrir • 
Shjvj€ti Ram 	_dp... 

: 	 45, shj jat1j 1am 

4, Shrj L3.,3jr1!) 	•. 

41, hrj flarbahaddr 	.do_ 

4$ Shr 1k. 	 dO 

49..3hrj. j 

o, E3hrt I31Jriathjflen ...ci.. 

1, S. IUV3nEI 

• 	• 	52, sr1 i 	c.iizunaarccije Fitter. 

53. 611ki T4t,Tj1ukde 	-do- 

,., 	fl9Spohdj, 

All iôrkLng under the 

1 . 

• ,J .  

• • 	. 	: 	 . 	• J.  

• . . . . 	. 

- 	 . 
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NNXURE-O 
ia 

No 	

J . LP( )NO698/7007 

BEFORE I - ION'B( E 1111 CHI. -r 	'JtJI1c;F 
HIE i'I(ThI'IIE 	J1LJIJ 	CE 	tiI.V( 	lffl.,, 

0 .02.2002 

fte1- hearj1nc the :Joar,j 	
for iIie Peti 	

find thai only 
'SOIrle dl; ec 

t ons War 	gie 	
by the Tribur)al to che 

p sent wr 	
petj'ioner(resPondent beFore th e  

I 'IUna1) jThich 	
e to thev folliriq effect 

Thai I'espodehLg are directed to take 
elective isteps lcwqetLiflq the S r)c0 	

nd concwj.e;ie o 	the 
N nistrjes1 of the 'Gove;.;rnen.t of India to d clara 

the trade Tent N;id0; 	Rope 
as ski11d Workr 	and 

provide tub' 	
ther ft 	Ubject o the Snctjon 	

the:sk11ed grade With effect from 9 1. 11 .1984 as. prayed for On 	fie condjt105 cntajned in th 	Governmer 	letter 	dated 
11

o.19s4 as Mddjjed by Ilie idecisiori oF the 
Gvernen. of. In ía containedj. 

	
the letter 

dted 19. .1993 
Uti) 	TIi 	

respode;it shall carry out the 
aoresajd exercis With utmosL.pro,flp.1 	

and 
a1 any ra e Withj 	

three :rIontlls.pro,n the date 
oP . recel top a 'ertjfje(j copof thj 

	order 
there r 

tet' u ,ject to the dec'isj01 	take,i 
tb pay ti 	at-

rea s of Pay and .';11owal,Ces to te rasp ctjve 	PPllcants as 'Hay be fOUfld 
Pyabl 	s a ;-e till of 	

rahtj,.g antedated ..rade' 	81 
in aÔcorda,ôe wIth the ¶oresaid 9Uidijr)G wi1h111 
	period of to HonLI)s tereaftj The resrnJ;5 are also 

directed €o é< nd the said 
el)efjt to the 

Plican 	
wh h è retired durn the penderi d of thj appli t1o,"  I 	

'Thé /respaj) ents before the. Trjbu,i only • 	
t1equjr8 	

trio athe case fcr a-nctio 	

and cIncurrflce Of the coilcerned 
-,: 	

• 	;. 	 1: vi 
H  

ri  ttesteci 
 

f , . 	 I 	

•1 

1. 
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:1. 

Mihis tries of the Government to decd;are' 

ce.rtain trades, nenLioned in -the ci 

tiojisas skilled workers. This does not 

- .meai .. that Presidential sncton must be 

çraLed or Lh concurrence b' the con-

• cerrd FlIiiisti - ies of the Government of 

India must be given ror valid and just.i- 

	

(,. 	fialé reasons they may decli 	thesame. 

No lase  forinterforence withhe direc- 

• 	. 	tior\s has' beti made out. The 4rit peti-. 

boir is dismissed. 

'fraod with this siLuaibn, leariied 

	

- 	coursel fo, the -petitioner suhtnitted that 

• the tUne granted to carry out: directions 

nay e ext.ended. The time ganted by the 

	

• 	Trib nal to carry out the direqtions is 

exte ded for two months from to-day 

Iowè er, thiorder of extension oP time 

- 	
/.. 	

• - will be with?ut  prejudice to-the proceed- 

ings If ariy'which may1 hve lredy, been 

cJ 	. 	 nit ted utdr the Conterilpt. of Courts' 

- 	 ' -: 	

- - 

• 	 - 	
. I cti 

JA61 / 
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t3 	Qc,JL /j) 
222Agrim Sthai Ayudh bh afldar 
222 Mv pasO ord Depot 
c/089AP0 

1509/Court case/OA496/99//1 	11, t4ay 2002 

Shri nipul SarifaI, Addi. CQSC 
Gauhat 3. H.tgW'C ourt 

)02 PXLW B y 
5T THE JUEG 

A copy of speaking ordor dated 14 May 02 duly signed by 
Under Secretary to Govt. of iia, MIn of Defence (D.Civ 1) 
in cG,nnection with WPC No. 698/2 002 to forwarded herewith. 

You are requeitod to please advise further actiWtake 
jriedjate action to file Caveat. 

(xKManu) 
Lt Col 
Adrninistrati.ve officer 
for Ccnandant 

Copy to:" 	\/ 

Shri Yan deo 	ors 	k Copy of spea)ing order &a quoted in  
Para 1 ab,e is forwarded hereith. 
please acknowledge receipt. 

hri Ujjal )curnar Goswami,AdvCate 
c/o shri. B shrma 1  5 • Advccate 	I E4 w 	, 	2 T 4pv o 
5nitipur Main £ranCh Røad 
Cuw1iati • 

.11  
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U.L £.LL'iI 

Ministry of Defence 
• NcwT)elhi, 

the 14th  M.ay, 2002 

/ 
I The undersigned is directed to rofor to the judgcmcnt dated.3 May 2001 

by the on'ble Cenl Adinise TribluA Guwah2tiBc1i :d to say 

that the matter has been considered as directed by the Hon'ble Tribunal and you are 

informed as follows: 

2. . As a result of the rccommmdatimlsof the third pay 
cotmnissiOn an Expert 

Classifi1 CoxnmiUec was conslitul.ed for thssitying 	
ftj 

jobs as well as cerlaiil NOfl4fldUSt 	CategOlY of jobs in pcfcn establL8hmCl 

The 	
cation CotUfli1t (ECC) which was chaired by a retired High 

Expert Classifi  

Court judge, côniditUted of rep sentativeS from the Depalttneflt of r)efefl 

ProductiOfl 	
well 

the Scrviees, the MinistrY of 	anceDfeIte), as 	as two 

fi' from the Worke Fedafi 	The jobs were 	by the 

represeflta 

ECC 

and evaluated 3ørdng to the 
Point ..ating Mtbod of job-eVa1uab0t *i'ich takes 

into account several factalS 
eh as cdiieat1Ofl c,pQrcflcO and 

trainii job-sil1 

th 
physiat menLt nd vtsual efforts workmg 

conb()fl8 	
well as aml iszards as  

responzib11Y for maXetial niacbiflelY aiid other's work and,.a 	
to Based on 

the reeomm 	
ens o the E(C, the Govt. elassifie the jobs into five 

cacgories 

as IJnsldlled 	
iUed, Skilled, Higt1ly-Skit 	

Grade-1 ad HghY-S 

Grade-I 	
This was gin. effect t.i fiom 16-10-81 vide Govt lette 

	

No.1(280°) dated iith'M, j983. Your trade was 	e antcd th semi 
ay 

sk1led grade. 

/ 	. 	
• 

•; 4.11 
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/•, 	 0 	
Subsequently, an Axionialics CommiUe consisting of members from the 

• official side and the representatives of the Workers Federations was conüned to 
1 

 look into the anomalies arising out of the implementation of the recommendations 

of the 'FCC 1iThe Anomalies Committee upgraded certain trades granted semi-

skilled grade by the ECC, and which fell within its purvieW in acordancc with its 

terms of r ferenees, to the skilled grade. The re am ndatioris of the. Anomalies 

Conunittee were given effect to vide Govt. letter No.. 38171DS(O&M)JC1V4IS4 

dated 1510-84. The Anomalies Committee too did ot grant the skilled grade to 

your trade ,  

4. 	
Sbii Bhagwan Sahai, Caipentor and others, whose trades had bcn tpgradcd 

to skilled grade ñiu semi-skilled grade vide Govt. 1etttr dated 1-1O-84 iii 

• accordance with the rec.ommendafions of th McnnaJies Conimiftee had' taken to 

lled grade with retrospeCtiVe efict froth' 1640-81. The 
litigation claiming ski  

Supremc Cou th 
its verdict dated 15th Mah 1989 in the Bhgwan Sahai & O. 

ease (W.P. Nos.12259 t012266) had directed that 
 the petitioners be granted the 

• 	

' 	 :,. .. 	. 	 skilled grade w.e.f. 16th Oct .1981. Based on this judgetnetit of the Supreme Court, 

all the trades which had been granted the skilled grade front semi-skilled grade in 

	

O S.. . 0 ' 

• 	 tcrrns of the Govt. letters dated 15-10-84 were given the benefit of the pay scale of 
1% 	

•0'•" 

the skilled grade w.e.f. 1 2.1O-81.')biS was' done vide Govt 1etttr No.17(5)189-

D(Civ.i) dated  1911, 
	3. 	your tradwas not covered in termn of, the 

	

•0 	

'• 	

1993 ..does 
Govt. letter dateJ 1 5-10 

ktter dat/9th March7 	not apply to 

yourtmde. 	 . 	 . 

5 	The Fourth and FiRli Pay commisslofl', also expert bodies,' too dad not 

• 	

• .. 
0' •' 

	 recommend the skilled grade to your trade. It may be noted that the Pay 

......... • 	 Commissions take into consideration the  representations of individuals as well as 

• 	

0' 	
Worker Federations before g!ving their recommendations. 

0 	 ••' 	 • 

•••. 
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6 	You soem to be ad b) the ct t some of the tcs which used to 

be plaLed m thc sxne sc.a1e as your ftadc, before the implerncnlaiioa of the 1LC 

'  reeommendt1oxis )  have been granted skilled grade by the ECC/Anomahes 

Committec In this context, the following eiract from the Supremi Court's Order 

in Shn S Thiruvattuvan & Ors v/s IJcT case is relevant 

If on jot-evaivation it ws found that the job rating for a given category is 

higher but they were in the  lower scale for want ofjob-evaluation, they 

would have to be rushed up to the higher sc,alc That is what justice 

deman 	ibe ixIbuns1has thrcforc, rightly onie to the iehisio'n that 

the ay-scale allotted to each category of employees on the basis of points 

ven by the ECC as a result of job áhiaon cannot be .tcr 	as : 

; 
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• NoSGO/o_2o/7a5.U/D(C.) 
GoVern mrt of lflCLia,  Mm n I 	rtr 	• 	-  

LA N NTew Delhi the 15LI Oat,'' l996 -  
To 	 - 

The CIueC of the Army § tajf, .1 	
. 	.. 	 .- 	. 

	

Subject Implemeation of CAT 	 ench Judgement dated 19,10,95 ifl 0UTo, 158/94 - , S1 Iri Vrioendr Nohan , Pul and 1 6 other, • 	
working as Tailors in Ordn:nce Dranch, t 	
222 Army Post Office C/a 99 Versus Tjnion of Indi and O%hers. 

..............................................•: 
Sir' 

directed t refer to t judge 	 he eforesid order and 
tnen of the on'b1e CT GUW1ti Bench and to Convey "F' the sanction of the, Predent 'gr-nt 

	the skilled grade cofRs-26qo 
fron 16,10.81 rvised o Rs. 950-1500 ' 	rothTii .85 to the 17 petitioners 	o are wnrin under the Cornmadnt dvnced Bse Ordnance BrAnc1, 222 

' rmT PO5Office C/o 99 	The Arrears of pvment will be 
a9conted as charged eApendiure ror which' seprLe 
sanction will be issued in due course fter workin cut the arrer 	he nyent 1ill however be made subjet to outcome of 1eview 	

pliction oroposed to be filed in the Suprme. Court 	:. 	 .. •. 
. 	 • 	 . 	 - 

This issues vith the concuronce of Finnco Dvsion vdetheir U 0. Tr 	6 5 0 c/pfl/96 dt. 111o. 	nd n ,consultatjon with 'inistrr' o1 FirçC vde their TJ.O 1 10 'C-309/Ic/96 dt. 11.10,96, 

Yours faithfull, 

(.C.. Sub 	nia • 1 	 • 	
Under Secretary to the Govt. of India 

Tele 3O1475, :'.Copy.to:_ 	,. .. 	. 

: 03DtC./OS20 	' . 	.• ,.,, 

CD COncernd (copy signed in ink) 

MG AOC, Eastern Cmend, Aop (Record) 
tñ- 7t, - - 	J. .J czu • 	 itC 

Branch, .A(O_.1A)/AFA(AG) , Condt 22AQD 
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IN THE OENTRAL ADMINI3TRAT]:VB TRIBUNAL 

GUWAHkTI BENCH :: IGUWAHATI. 
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O .A • NO • 322 OP 2002 

Shri Ram Deo Shah & Others 

- 	 Vs 

Union of India & Others. 

In the matter of : 

Written Statements aibmitted by 

the re spondents- 

The humble re spondent s beg to athmi the 

written statement as follows 

1 • 	That with regard to the statement made in para 1 

of the application the respondents beg to state that Ministry 

of Defence had not consd.dered the upgradation of trades like 

Tent mender, Rope Worker Chuckler and cycle fitter from Semi-

skilled to skilled grade, based on the anomalies/expert commi-

ttee. Govt. of India, Ministry of Defence vide letter no. 

3817/DS (O&MYciv-1/84 dated 15 Oct 1984 and Army Headquarters 

letter No. B/13010/p1tment/08-8C (ii) dated 29 Sep 88 and 

subsequently Ministry of Defence vide letter dated 14 May 2002 
-i 

(photocopy attached 4.  khad communicated their inability to grant 

skilled grade to the above trades, and as such, the applicants 

of the instant OA cild notbe placed In the skilled grade with 

the higher scale of pay i .e • Re • 260-400/- with effect from 

16 Oct, 1981 as prayed by the applicants. It may be mentioned 

that Ministry of Defence vide letter dated 14 May 2002, had 

..- 	
? 	

• 
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enumerated all the grounds of rejection for upgradation to 

the skilled grade to the ibid trades Firther, it may be 

mentioned that the prayer made by the applicants is against 

the policy of Govt. and as such the Ministry of Deenoe 

could not grant skilled grade to the trades mentioned above. 

It is stated that Assistant Labour Commissioner (Central ) 

closed the case due to the pendency of a similar court case 

in the Hon'ble &ipreme Court. 

Although the applicants of the instant OA hdd 

submitted representation after dinIssal of Court case by the 

Hon'ble &ipreme Court. The commandant of the depot cannot 

consider the upgradation in respect of the applicants to the 

"Skilled Grade" due to poltey constraints of the Ministry of 

Defence, in placing them into the skilled grade. As regards 

±k to the remaining part of the statement made in paral, it 

is stated that the same are matters of record and nothiig 

beyond reord is admitted. 

20 	 That with regard to the statement made in. paras 

2 & 3 of the applkcation, it is stated that matter relates to 

the provisions of the Administrative Act, 1985 and rules made 

there under, accordingly save, 'what appears the're from, the 

respondents beg 4 to offer no comrrnts. 

3 • 	That with regard to para 4.1 of the application 

the respondents beg to offer no comments. 

4. 	That with regard to the statement made in para 4,2, 

of the application, the respondents beg to state that it Is 

the applicants of the instant OA, are presently working in 
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222 ABOD, dO 99 APO, under Army Ordance Corps Records and 

not under Military nginee ring Service as mentioned in the 

para. Regarding the remaining part of the statement no 

comments are offered please. 

50 	 That with regard to the statement made in pam 

4 .3, of the application the respondents beg to state that 

the Govt of India has not yet upgraded the trades as mentioned 

in the para to the skilled grade and the same was communicated 

through Ministry of Defence letter dated 15 Oct, 1984 and 

Army Headquarters letter dated 29 Sep 88 and Mm • of Defence 

letter dated 14 May 2002, as mentioned above. Since the 

Ministry of Defence has not yet considered upgdation of the 

trades 1i1 Tent mender, Rope worker, Chuckler and Cycle 

fitter to the skilled grade based on the recommendation of 

11) the Anomalies/gxpert Committee, the applicants of the instant 

CA, could not be upgraded with the higher scale of pay of 

Rs. 260-400/- with effect from 16 Oct.. 1981. 

6 • 	That with regard to the statement made in pam 4 .4 

of the application the respondents beg to state that the same 

is matter of record. Nothing beyond record is admitted. 

That with regard to the statement made in pam 4.5, 

of the application the respondents beg to offer no comments. 

That with regard to the statement made in paras 

4.6 & 4.7 of the application the respondents beg to state 

that .,'>the same are matters of record and nothing beyond 

record is ada itt e d. 

V 



-4 - 

That with regard to the statement made in para 4.8, 

of the application the respondents beg 'o state that same are 

matters of record and nothing beyond is admitted. regarding 

the later part of the statement no comments are offered please. 

That with regard to the statement made in para 4.9 9  

of the application the respondents beg to state that due to 

policy constraints, the applicants of the instant OA Could not 

be upgraded to the skilled category with the higher scale of 

pay of 1s. 260-400/- w.e.f. 16.10.1981 revised to Re. 9501500/-

from 01 .01 .1986. 

11 • 	That with regard to the statement made in paras 

4.10, 4.11 & 4.12 of the application the respondents beg to 

state that Higher Headquarters have not not so far placed the 

applicant's trades to the tl3kjlled Grade", by considering the 

nature of .•' job, skill and proficiency required in performing 

the job, It is admitted that certain trades other than the 

trades of the instant applicants, were upgraded to the skilled 

category by the Cent±l Govt, based on tbe recommendation of 

the expe rt/anomalie s committee • But the applicants trades 

were not upgraded. 

12. 	That with regard to the statement made in para 4.13, 

of the application the respondents beg to state that since the 

Central Govt • had n ot so far be en upgraded the trades to wh ich. 

the applicants belong, so the same was communicated by this 

depot authorities through letter dated 15 Fb 1996 to the 

Asstt • Labour Corn.miãsioner, Guwahati3. 
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That with regard to the statement made in para 

4.1 	of the application the respondents beg to state that 

since the Central Govt • had not so far been upgraded the trades 

to which the applicants belong, so the same was communicated by 

this depot authorities through letter dated 15 Fb 1996 to 

the A s stt. labour Comini s s ione r, Guwahat 1 -3. 

That with regard to the statement made in para 4.15 9  

of the application, the respondents beg to state that the 

d1scussion/canci,iatiOfl was closed after having heard the 

representatives of employer and employee. 

That with regard to the statement made in para 4.16, 

of the application the respondents beg to state that even after 

the disposal of the SLP by the Hon'ble &preme Court, no step 

was taken by the Cental Govt. to upgrade the trades to which 

the applicants belong and as such the depot authorities could 

not consider the matter of upgradatlon to the skilled grade. 

16 • 	That with regard to the statement made in para 4.17, 

of the application the respondents beg to NJMt ffxtkzk offer no 

comments • As regards to the later part of the para the 

respondents requested to refer to our preceding paras. 

	

170' 	That with regard to the statement made in para 4.18 1, 

of the application the respondents beg to state that the same 

are matters of records rothing beyond record Is admitted. 

	

18. 	That with regard to the statement made in para 4.19, 

of the application the respondents beg to offer no comnnts. 
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That with regard to the statement made in para 

4 .20, of the application the respondents beg to state that 

Ministry of Defence had not granted skill grade to the trades 

of the applicants considering the nature of work done by them, 

Granting of skill grade to the applicants 	against the policy 

of Govt as aich the directions given by the Tribunal could not 

be complied with, Rirther respondents requested the Hon'ble 

Tribunal to refer to our preceding paras. 

That with regard to the statement made In para 4 .21, 

of the application the respondents beg to state that Union of 

India and others had filed Writ Petit ion(C) No. 698/02 in the 
(d!t.•frJ- 

Hon'ble Guwahati High Court and theLdismissed the same with the 

direction to take presidential sanction and concurrence of the 

Govt. to declare certain Trades mentioned in tM directions 

as skilled workers. Further,, the Hon'ble High Court has stated 

in the judgement that "this does not mean that Presidential 

Sanction must be granted or the concurrence of the concerned 

Ministries of the Go-vernmer'it of India must be given. For 

valid and justificable reasons they may decline the same. 

21 • 	That with regard to the statement made in para 4.22 9  

of the application the respondents beg to state that Hon'ble 

High Cou±t to refer to our precedthg paras. 

22. 	That with regard to the statement made in para 4.23, 

of the application the respondents beg to state that it is not 

admitted as the same is devoid of merit. Regarding the later 

part of the statement made in the ibid para, no comnnts are 

offered please. 
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23. 	That with regard to the statement made in para 4 .24 9  

of the application the respondents beg to state that applicants 

prayer for grant of "Skilled Grade" could not be considered 

due to policy contraints as well as due to the non-induction 

of fresh categories of workers to the "Skilled Grade" as that 

of the trades to which the applicants belong, by the Central 

Govt., after carefully examining the nature of wk performed 

by them. Ministi'y of Defence vide letter dated 14 May 2002 

communicated its inability of upgrade the trades to which the 

applicants belori with the hagher scale of pay s. 260.00/pfl1 

w.e.f. 16.10.1981 which was revised to Rs. 950-1500/- v .•f' 

1.1.1986 due to policy contraints. 

That 	with regard to the statement made in 

para 4.259,  of the application the respondents beg to state 

that it is not admitted since there is dvoid of merit. For 

not granting of "Skilled Grade" to the applicants, the respon -

dents reque sted the Hon 'ble Tribunal to refer to our preceding 

paras. 

That with regard to the statement made in para 4.26 

of the application the respondents beg to state that 
is denied 

being ;'devoid of merit. Regarding the remaining part of the 

statement/Contention the respondent requested the Hon'ble 

Tribunal to refer to our preceding paas. 

That with regard to the statement made in para 

4 .27, of the application the respondents beg to state that 

the respondents beg to offer no commentsrphe respondents 

denied the allegations made by the applicant in the remaining 

part of the statement. 
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That with regard to the statement made in para 

5.1, 5.2 and 5.3 of the application the respondents1i 

4' 	/o being devoid of merit. 

That with regard to the statement made in pam 

5.4 of the application the respondents beg to staUxUat 

offer no comments • The respondents denied the allegations 

made by the applicants in the later part of pam 5.4. 

That with regard to the statement made In pam 5.5 

of the application the respondents beg to state that it is 

not admitted, since the prayer made by them for upgradation 

of trades to the skilled grade is against the policy of the 

Govt • The case refe rence of the Supreme Court given by the 

applicant in. the pam might be of different perspective and 

hence no comments is offered please. 

That with regard to the statement made in pam 5.6, 

of the application the respondents beg to state that .)e 

directions given by the Hon'ble Tribunal In Ok 158/94, the 

status of Tailors working in this depot were upgraded to the 

skilled grade considering the nature of work and skill and 

proficiency required in performing the job. The applicant's 

trade need not require so much skill and proficiency as that 

the Tilors, as such the prayer made by the applicants through 

the para cannot be considered at this stage. 

.31. 	That with regard to the statement made in pam 5.79 

1 	 of the application the respondents beg to state that it is not 

admitted being devoid of merit. In fact the applicants have 
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repeated their 	in different forms and due to their 

ignorance of the policy matter of Govt. of India, Ministry 

of De fe] * ce , the applicants seems to have filed the ibid OA 

in CAT, Guwahati to malign the image of the organisation. 

32. 	That with regard to the statement made in pam 5.8 9  

of the application the respondents beg to state that it is 

totally denied as the Ministry of Defence vide letter dated 

14 May 2002, rejected the upgradationbe skilled, grade as 

per the policy of the Govt. 

33• 	That with regard to the statement made in para 

5.9, of the application the respondents beg to state that is 

not understood as the matter has already been explained in the 

proceeding paras stating the reasons for rejection to the 

skilled grade to applicants in the Ministry of Defence letter 

dated 14 May 2002. 
I

t  

	

4. 	That with regard to the statement made in pam 

5.10 of the application the respondents beg to state that for 

settinside the order issued by Ministry of Defence dated 

14 May 2002 is not understood and hence denied. 

That with regard to pam 6 of the application 

the respondents beg to offer no comments. 

That with regard to pam 7 of the application the 

respondents beg to state that the same are matters of record. 

Nothing beyond record is admitted. 
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37' 	That with regard to the statement made in para 8 

and 8.1 of the application the respondents beg to state that 

Ministry of Defence vide letter dated 14 May 2002, communicated 

its inability to upgrade the trades to which the applicants 

belong duly stating the iasons for rejection thereon. 

	

38. 	That with regard to the statement made in para 8.2 9, 

of the application, the respondents beg to state that it is 

reiterated that Ministry of Defence had not considered the 

I  upgradation of trades like Tent Mender, Rope worker, Chuckler 

and Cycle fitter from semi skilled to skilled grade based on 

the recommendation of the anomalies/ert committee • Govt 

of India, Ministry of Defence vide letter dated 14 May 2002 9  

had communicated their inability to upgrade the above trades 

and as such, the applicants of the instant OA could not placed 

in the skilled grade with the higher scale of pay i.e. 

Re. 260-400/- with effect from 16 Oct 1981 revised to Re .95 0- 

1500/- from 01 Jan 1986. In view of the foregoing, the prayer 

made by the applicants, requesting for setting aside the 

Ministry of Defence letter dated 14 May 02 is totally unjust, 

improper, unfounded, malafide and devoid of merit of the case. 

The contention expressed In the para is totally denied. The 

OA is liable to be set aside and quashed with cost. 

Verification........ 
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I,Shr i 	 presently 

working as A D0 elng duly 

auth o rise d and competent to sign this ye rifle at ion, do here by 

solemnly affirm and state that the statements made in para 

t 	3 	 are true to my biow1ege 

and belief and those made in Para/ 	 being  

matter of records, are true to my infoation derived therefrom 

and the rest are my humble submission before this Hon'ble 

Tribunal. I have not suppressed any material fact. 

md I sign this verification ón this 	th day of 

20c3•. 

Declarant 

1aJopa; 

tan4aist 
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